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UPHSTIT'UBNT ASSEMBLY OF INDIA (LEGISLATIVE)
. Tusaday, 17th Februa;y, 1948.

The :issemhl}' met in the Assembly Chamber of the Council House at Eleven
of the Clock, Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the

Chair. n .
STARRED QUESTIOSNS AND ANSWERS !
. ORAL ANSWERS

STANDARD FOR AIRCRA FT PILOTS _

300,*Mr. R. K. Sidhva: (1) Will the Honourable Minister of Communica-
tions please state whether the attention of Government has been drawn to the
report which appeared in certain Bombay papers in the first week of January.
1948 regarding the “‘Standards for Aireraft Pilots’'? .

(b} Do Government intend te introduce similar rules in Indian aviation?

(c) If not, why not? ‘ )

{d} 1s the Indian Counnercial Pilot at present allowed to carry passengers o
fly in bag wenther?  If so, has he reached s preseribed standard of blind flying

. and has he obtained an instrument rating? |

(e) If not, and if such pilots are allowed to fly passengers at present withyut
the requisite qualification do Government propose to issue instructions that such
pilots should not be allowed to fly in bad weather?

The Honourable Shri N. V. Qadgil: (a) Yes, Sir.

(b) The Indian Aircrait Rules already provide for pilots of transport aircraft
satisfying prescribed standards which include Instrument Flying and Blind
Flying. These are, where necessary, being brought into conformity with the

standards set by the Infernational Civil Aviation Organisation.
(¢) Does not arise,

(d) Yes, Sir. Commercial pilot's licgnee is granted only to those pilote”

who pass teste in blind flying and instrument flying as prescribed in the Indian
Aireraft Rules, 1987. -

(¢) Does not arise. )

Inpians axD FORKIGNERS As PrLots I Porr TrUSTS oF BOMBAY, MADRAS AXD
Carcorza- .. v

-301. “Mr. B, K. Sidhva: (a) Will the Honourable Minister of Transport b

pleased to state the number of pilots emploged ' by the Port Trusts of Bombay,

Madras and Calcutta? How many of them are Indians and how many are
foreigmers? PR

(b) What is the snlary grade of such pilots? Is there any distinetion in
salary between Indians and foreigners? o

‘h(tc) What qualifications are required for a person to qualify for the post of a

pilet?

(d)-Are facilities provided for the training of pilots by Steam Ship Companias
or any other institutions? N ’

() If so, what sare the facilities that esist for this kind of training in India?

The Honourable Dr. John Matthal: (a), (b) and (c). Two statements giving
the required’ information are laid on the table of the House. .

(d) and (e). Pilots are not primarily trained by Steam Ship Companies.

e selected candidates are given the necessary training by, the authorities in
charge of pilotage at each port. ' v

(795)

-
»
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StatementIshowing the number and the salury grades of pilots cm ploy«d by the Port Yruste of Mad: a3,
Ej.n‘m_;a 11 Calewtts and the nunber of Indians and non.-Indians nmong them.

*  No. of pilots

! Port Trust Salary grades
Indians Non.- Total
Indians .

Madras . . 3 1 4 Ra. 760—25—1150.
Bomba,; . 14 11 25 Ra. 1200 (for Malter Pilots).

v Rs. 700—30—1150 (for ordinary

pilote).

Calcutta N f . Nul

Nore 1.—There are Lo pilots employed by the Caleutta Port Commicsioners as the pilotage oa
the river Hooghly is the respcnsibility of tle Government of India.

Nore 2.—There is no distincion in salary between Indians and non-Indi

Statement 11 showing the qualifications requsred for a person to qualify for the pe at of a prlotat Mcdy g
o Bombay ond Celeutta FPort Trusts.

Port Trust Qualifications required for the post of a pifot

Madras . - Possession of Master's certificate to covcr foreign-going ships or
its equivalent valid in India, service aa Chief Officer, age between
25 and 35 years.

Bombay . Posaesaion of .Muter’l certificate.(foreign going) and six months'
training with licensed pilots in Bombay Harbour and Docks.

Caleutta Possession of a certificate of competency as 2nd Mate (foreign
going) and extensive training in the Bergal P.lot Servico as ap~
H fﬂ H‘oﬂm. beaf: ticn of " ot

Mr. R. K Bidhva: May I know the qualifications for receiviug a Pilot's
training and whether any school or examinstion in Indis exists for the purpose?

The Honourable Dr. John Matthai: As far as general marine training is
soncerned that is done by institutions like the ‘‘Dufferin’ trainiad estublish-
ment. But as far as piloting is ned it is & special business and the only
training is by actually doing the work as probationers,

Shri H. V. Kamath: How long will it take for foreigners to be completely
replaced by Indians in the pilots” service?

The Honourable Dr, John Matthai: Within a fairly short time, I think.

Shri B. Das: Will the Honourable Minister kindly read out the number of
Indians end the number of foreigners engaged as pilots? .

The Homourable Dr. John Matthai: It varies with each of the pecrts. But
a8 far as I can remember, the figures in Madras, in Bombay, aud in Caleutta
‘where of course the Pilots are not pmployed by the Caleutta Port Trust but
are under the Government of India, there -are more Indians than.non-Indians,
‘Gradually of course the proportion of Indians will be much greater.

8bri B. Das: Has not the Honourable Minister included the - quantun of
foreigners and Indians in ghe statement he ia laying on the table?

The Hpnourable Dr. John Matthal: In the table I have luced befors the
#Hdbse, in Mndras there arz three Indiann and one ncn-Indian, in Bowbay «
there are fourteen Indians and eleven non-Indians. In Caleutts I think s4
present there are twenty-five Indians and twenty non-Indians.




BTARRKED QUESTIONS AND ANSWERS ki) 4
IxpDias AND ForEIoNERS A3 DEPUTY CoONSEEVATORS IN PORT TRUST SERVICES

302. *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Transport be
pleased to state what is the number of Ueputy Uonservators in the Port Trust
services of the Bombay, Madras and Calcutta Port Trusts, and how many are
Indians and how many are toreigners? -

) Whut are the quuuticanwns required for eligibility to the post of a Deputy
Consetvator?

(¢) What facility 1s providea for tne tramning of Conservators of Lort in India?

(d) 4f none, do Government mtend to provide the same?

The Honourable Dr. John Matthai: (a) There is one Deputy Conservator in
epch of the Port Trusts of Bombay, Calcuttsa and Madras, and all the presen
incumbents are non-lndians. -

(b) The qualitications required ut each of these three ports are:

(i) At Mudras, the Deputy Conservator has to be in possession of & Master's
certificaje issued by the U.K. Bourd of Trade or the equivalent in the Royal
Navy or the Royal Indian Nuvy. He should be about 40 years of age and
should preferably have served as a pilot and later as Harbour Master. Usually
the Harbour Master is appointed as Deputy Port Conservator.

*(ii) At Caleutta, the Deputy Conservator’s essential qualifications are
experience of handling and belding command of ships, with special quatifica-
tions such us surveying, dredging etc. and age between 85 and 40 years. The
recruitment has hitherto been made from the Royal Navy.

(iii) At Bombuy, the qualifications required are possession of a certiiicate
of Extra Muster or Master of foreign-going ships, a thorough knowledge of Port
Conservancy and of local conditions of the Port.

(¢) 1t is presumed that the Honourable Member means Deputy Couservitor
as the conservators of the ports are the Port Trusts themselves. Deputy Con- .
servators sre generally appointed by promotion from the lower grades of
Harbour Master or Dock Mnster or Assistant Couservator and receive training
by experience in various grades ai the ports.

(d) Does not arise in view of the answer to part (c) of the question,

Mr. B. K. Sidhva: With regurd to part (c) of the question, what I askel
was about the Conservator and the answer is not given. May I know what
facilities there are for a Deputy Conservator to be qualified for Port Trust
service ? .

The Honcurable Dr, John Matthai: The Deputy Conservator is really ap-
pointed by promotion from the lower ranks. As more and more Indisus are
being appointed to the lower ranks in course of time they will be eligible for
promotion as Deputy Conservators,

Mr. R. K. Sidhva: The Honourable Minister stated that all the Deputy
Conservators are non-Indians. May 1 know how his present answer is vou-
sisterrt with that?

The Honourable Dr. John Matthai: T said they happen to be non-ludians
at present.

Mr. R.K. Sidhva: Is it a fact that the Board of Trade examinati-~ is
held in a foreign country and no facility exists in India for Indians to qualifv
in this examination? . . :

‘The Homourable Dr. John Matthai: That is not 60 88 far as my infadinas
tion goes. .

Mr. R. K. Sidhva: | am verv clear.in. my mind sbout this . . . .

Mr. Speaker: The Honourable Member need not argue.
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Mr, R. K. Sidhva: No, Sir. .

Mr, Speaker: The Honourable Member wants to know what the 3osition is.

The Honourable Dr. John Matthai: As far as Pilots are concerned, the
position is that a Deputy Conservator is appointed by promotion from among
the ranks of Pilots. We are today appointing only Indians as Pilots and these
“Indians who are appointed as Pilots have to have a Mate's certificate or a Second
Mate’s or other recognised certificate as the case may be. These Pilots do
service in the ranks of Pilots, and by reason of the service they do and the
training they get, in course of time they rise to be Deputy Conservator.

Mr. R. K. Sidhva: As an ex-Port Trust Commissioner I can say that
never . . . . X . !

Mr, Speaker: Order. order. I will not permit argumeunts. If the Honourable
Member persists I will not call any of his questions.

Mr. E. K. Sidhva: May I put a question?

Mr. Speaker: Yes, he may ask for any information he wants.

Mr, R. K. Sidhva: May I know whether there is any instance of a Pilot
having been promoted fo the post of Deputy Conservator?

The Homourable Dr. John Matthai: Yes.

Mr. R. K, Sidhva: Where?

The Honourable Dr. John Matthai: In various ports.

Mr R. K. Sidhva: In which ports?

Mr. Speaker: Order, order. 1 am calling the next question.

Mr, Speaker: Who answers Question No. 303 on behalf of the Honourable
Minister of Industry snd Supply. 1 will postpone it for the time being.

Shri K. Santhanam: If the Ministers are not present in the House, may I
agk, Bir, what the position is?

Mr. Speaker: It is a difficult question to answer. 1 should not like to de-
prive any Member of his chance of putting his question merely because the
Honourable Minister. is not in his place. o

The Honourable S8hri . ¥. Gadgil: I may say, Sir, that he is equally busy
.with public work and 1 apologize on his behali. - )

Mr. Speaker: That iz a position which may be acceptable, hut not wholly.
I know that, so far as the Honourable Minister for Industry and  Supply is
concerned he had to go to Calcutta on account of the illness of his daughter.
But he had written to me that his questions were in charge of some other
Honcurable Minister. 1 am not quite clear about the position. I believe he
was here in the Huusc yesterday, Anyway arrangements may now be made
to send for him. In case, he is not available or does not turn up befors the
question hour is over, I will transfer the question to some other date—not
pucessarily the next date—but the date on which he has to snswer.

But I do hope that Honourable Ministers will make it a point to be present

in the Houss when their questions sre called, or make some arrangements for
tbeir being answered. .

We will now fake up question 303 since the Honourable Ministor has come.



‘ STARRED _gux'suoxs AND ANSWERS ()
. NONFPAYMENT OF AMOUNTS FOR SUPPLY OF CoAL TO PARISTAN

303. *Pandit Mukut Bihari Lal Bhargava: (s) Will the Honourable Minister
of Industry and Supply be pleased to state whether it has been brought to thes
notige of Government by the Indian Collieries Union that a large number of bills
amounting to lacs of rupees for the coal supplied to the Government of Pakistan
and their Railways, have remaiwned unpaid for a considerable period?

- (b)*If so, what is the total amount of such arrears and when were they due
to be paid? .

(c) Is it a fact that the Government of India have continued the supply of
coal to the Government of Pakistan without insisting upon the payment of the
outstanding bills? If so, for what reasons?

{d) Do Government propose to stop further supply of coal, to Pakistan till
the arrears are cleared and payment in time is assured in future?

The-Honourable Dr. Syama Prasad Mookerjee: (a) The Indian Collieries’
Union have complained of the non-payment by the Pakistan Government of

bills relating to the supply of coal to the N. W. R. prior to the 15th August,
1047,

(b) The total amount is not definitely known to Government, though at ons
time & figure of Rs. 40 lakhs was mentioned. It is alleged that some bills
have been outstanding since May or June, 1947. All bills are ordinarily
expected to be paid promptly after presentation.

(¢) Under the Stundstill arrangement the Government of India had agreed
to maintain coal allocations to the Pakistan Goverument at the pre-partition
level, as for as possible. These dllocations have been made and supplies arrang-
ed as far as is possible in existing circumstances. According to agreement
reached at the time of partition, bills relating to the supply of cosl to N. W.
and B. and A. Bailways before the 15th August, 1947 were to hauve been paid
initially by the Pakistan Government. The Government of India have repeuted-
ly urged the Pakistan Government to settle these bills expeditiously.

{(d) The situation arising out of the continued non-payment of many bills
is under the consideration of Government.

Pandit Balkrishna Sharma: Ts it also & fact that many of the wagons that
go to Pakistan are detained there and they are not returned in time?

The Honourable Dr. Syama Prasad Mookerjee: There was some delay, but
now it has been rectified.

NEGLECT oF CARRIAGES, WarTING RooMs ¥r0. 05 OUDH AND TREUT RArLway
304. *Shri Damodar Swarup Beth: Will the Honourable Minister of Rail-
ways be pleased to state: £
(8) whether Government are aware that the carringes, waiting rooms and

station premises meant for the use of the public are not well looked after in the
Oudh and Tirhut. Railway; .

(b whether Government are aware that travelling on foot-boards, travelling
without tigkets or with lower olass tickets and travelling with unbooked luggage
is prevalent on this line; and

(c) if 8o, whether Government propose to take guitable steps?

The Honourable Dr, Jobn Matthai: (a) Carringes, waiting , rooms, and
station premises on O.T. Railway are being maintained as well as the Bresent
resources of the railway permit. Such deficiencies as are noticed are in the
mam due to the cumulative effect of several factors.

(i) greatly increased passenger traffic pspes.sihﬁné the Jretfntion in serviee
f)f old and overage stock,
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(ii) beavy arrears of repair and coustruction work sccumulated during the
war years which, with lowered standards of efticiency consequen: on general
labour unrest in the country snd non-availability of adequate supplies of stores,
cit has not yet been found possible to make up fully,

\ (i) insufficient output of workshops due to outwomn machines and plant.
which it is not found possible to replace even at present, and

(iv) wanton damage done by mischievous members of the public ta fittings
and upholstery on certain sections of the railway. ’

{b) Yes.

{¢) Every effort is being made to improve the condition of stock and with
the gradual though slow return to normal conditions in respect of labour, re-
placement of machinery ard availability of stores, it is hoped to improve the
standard to the pre-war level

Additional train services ure being graduslly introduced to the extent per-
mitted by availability of stock and power.

One feature, which at present encourages foot-board travelling, is the vse of
the old type third class stock with 12 doors and a foot-board runming slong the
entire length of the carriage; this is being avoided in the new stock, where the
number of doors has been reduced to four, and foot-hoards wre provided only
at the doors. .

A vigorous campaign to check ticketless travel has been inaugurated in
the sections of the railway falling in United Provinces with the help of Magis-
trates and Bpecial Police provided by the Provincial Government; adoption of
similar measures on the remaining sections of the railwny is also under con-
templation.

Diwan Chaman Lall: T want to ask a supplementary question. -

Mr. Speaker: I thought this question of Oudh and Tirhut Railway was put
so many times in this House that further suppleinentaries tnay not be neces-
sary.

Diwan Chaman Lall: It was in connection with the statement made by the
Honourable Minister sbout ticketless travel. 1 want to ask whether the
Honourable Ministér has considered the advisability of reviving the old system
of travelling ticket examiners.

The Homourable Dr. John Matthai: That practice still obtains, but the
problem now is much bigger than can be tackled by travelling inspector staff.
That is why we have called for the assistance of the law and order machinery.

RAILWAY SERVICE BETWEEN SITAMARHI AND MUZAFFARPUR, BrHAR

305. *Mr. Tajamul Hosain: Wili the Honourable Minister of Railwavs be
pleased to state: )

{(a) whether Government are aware that the distance between Muzaffarpur
and Sitamarhi in Muzaffarpur District in Bihar Province is only about thirty
seven miies; .

L
« (b) whether Government are aware that there is no railway service between

Bitarmrhi and Muzaffarpur;

(¢) whether Government are aware that in order to go by train from Sita-
marhi to Muzaffarpur, one has fo cover about one hundred and ten miles and
pass through two Bub-divisions of\amther distriet; snd
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(d) if so, whether Government propose to connect Sitamarhi and Muzaffar-
pur by & newsrailway line?

The Honourable Dr. John Matthai: (a) Yes.
() There is no direct railway connection between Sitamarhi and Muzafiarpur,

(¢) T'he shortest rail route from Muzaftarpur to Sitamarhi is vie Samastipar
an} Darbhanga, the distance being 98 miles approximately.

(d) The Govermnent do not propose to connect Sitamarbi and Muzaffarpur
by a new railway line. When the post-war reconstruction plans for railways
were prepared in consultation with the Provineial Governments concerned, a
liie conmecting Muzaffarpur und Siwmarhi with an extension upto Sonlarsa
was proposed, but subsequently the Bihar Government decided that the line
from Muzaffarpur to Sitamahi need not be constructed in view of the fact
that it would go across the natura} drainage. and would present considerable
difficulty. The short branch between Sitamarhi and Soubarsa only was,
therefor:, sneluded i the post-war plan.

Dr. P. 8. Dezhmukh: What is the pdsition of these post-wur plans? Are
they being given- up altogether or ix any thought being given to them?

The Honourable Dr. John Matthai: The basis on which we are proceed-
ing ut present is this. In view of the great shortage of building materials—and
railways are big vonsumers of these materiale—we have decided that for the
present only such new lines of construction should be undertaken as would
serve essentinl purposes like the despatch of coal. New constructions in ree-
pect of essential purposes are now being taken in hand.

Dr. P. 5. Deshmukh: Mayv 1 take it that except for this, the whole plarming
that was made for post-war reconstruction is held in abeyance?

The Homourable Dr. John Matthai: This question was gone into by the
Advisory Planning Committce which was appointed by Government last year
under the chairmanship of my Honourable friend Mr. Neogr, ind it wns the
considered recommendation of that committee that in view of the extreme
shortage of materials, a halt must be called, .

B 8Shri Ramnarayan 8ingh: Which of these lines is- under construction in
ihar? :
The Honourable Dr. John Matthai: I must have notice of that question.

RaiLway BRIDGE 0VER (GANGA CONNECTING PaTNA AND Hasreor
308. *Mr. Tajamul Hosain: Will the Honourable Minister of Railways bz
pleased to state:

*(a) whether Government propose to construct a rsilwnfv bridge over the
Ganga-conneoting Patna and Hajipur; and

(b) if the answer to part (a) above be in the negative, the reasons therefor?

The Honourable Dr. John Matthai: (8) The Government of Indin do not
propase to construct a bridge over the Ganga to conneet Patna and Hajipur.
Instead, they have nppmws of the proposal to construct a railway bridge at
Mokameh, so designed that & road deck may be, added if and when it is
found necessarr.

(b) From Engineering and financial points of view it is preferable to® site®
the bridge at Moknmeh. Briefly the reasons are: (i) The construction of a
!’*l‘ldg(*. at Patna besider being estimated to cost Rs. 2 to 8 crores more, would
Incrense the period of construction by two or three Years, .and, (ii) Mokameh
'8 nearer to the potentially industrial aren ofMonghyr. -
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PROVISION FOR REPLACEMENT 0F OLD DAROTAS BY NEW AIECRAFTS
307. *Shri Mohan Lal Saksens (on behalf of S8hri M. Anantbasaysmam
* Ayyangar): Will the Honoursble Minister of Communications be pleased t»
state whether any provision has been made for the procurernent of new airerafts
in future years to feplace the present fleet of Dakotas when they become
obsolete ?”

The Honourable Shri N, V. Gadgil: Purchase of new aircraft is really the
concern of the air transport eempanies. The function of the Director General
of Civil Aviation is confined to giving advice regarding any vrogramma of
re-equipment and otherwise facilitating the procurement of sireraft. But .as
the recent air evacuation and Kashmir operations have put an abnbrmally
severe strain on the existing fleet of civil aireaft. Government have been
encouraging Air Transport Companies to import new planes by providing more
exchange facilities. :

Shri H. V. Kamath: Will any of the new planes be other than Pakotas?

The Honourabls Shri N, V. Gadgil: T want notice of that question.

Locatiox axp Nvumeer o FRRTILISER Prants v Ixpra .

308. *Shri V. C. Kesava Ra0: Will the Honourable Minister of Industry and
Bupply be pleased to state:

{a) the number of Fertiliser Plants being erected in this country;

{b) their expected output and their location;

(c) the policy of Government in the matter of location of these projects:

(d) whether Government are carrying out the programme of the previous
Government in locating these industries:

{e} if not, what changes are contemplated; and

(f) whether Government propose to consider the desirability of starting these
projects in industrially backward areas like Andhra and Orissa?

The Honourable Dr. Syama Prasad Mookerjse: (8) Three.

(b} A statement giving the information is Inid on the tible of the House.

{c¢) The location is governed by the avsilability of raw materisls, proxiraity
to markets, transport facilities, nvailability of e'ectriv power, water, labour and
suitable sites for -buildings, ’

{d) Yes.

{e) Does not_arise.

(f) Yes. Sir. when some experience has been gained of the working of the
projects mentioned.

Statem-nt !
Berial} Name of the Company Name of No, Annust ‘Lovation
NRo. fortilisor of C ocity ofthe
plentsl n tons oo plam
1 {Stete.owred Factory)*|  Ammonjum 1 3,650,000 Bindhri
0 . . Bulphste, (Biliar)
] Eastern Chemical Ca,, 3
Fanem, Superphosphate 1 10,000 Bombay
3 |Fertilizegs srd Chomi- | © Biperph :
: esls {Trave.core) I.tl:’;l.. ‘{M “ophete ! 10.600 Alwaye
Alwsye
.
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‘Shri V.'0. Kesava Rao: May I know when these projects will be completed?
The Honourable Dr. Syama Prasad Mookerjes: So far as the Sindri fac-
tory is concerned, we expect the production will be available by the cnd oY
1950,and the factory is expected to go into pilot production by the end of 1949
" Shri V. O. Kesava Ra0: May I know when these factories will be complet-
ed, and after the completion whether India wﬁébe self-sufficient ?

The Honourable Dr. Syama Prasad Moakerjegs Not likely. )

Dr. P. 8. Deshmukh: Is 1049 the earliest date by which any of these
dactories will produce any fertilisers?

The Honourable Dr. Syams Prasad Mookerjee: No. So far as Sindri is
concerned, the date fixed now is the-end of 1949. So far as the Travanccre
factory is concerned. it is also producing about fifty tons a day roughly.

Dr..P. 8. Deshmukh: From what date it has started producing this?

The Homourable Dr. Syama Prasad Mookerjee: Production started since the
last three months. At the end of December it was about forty tons per day;
now it has heén raised to fifty tors a day. '

Shri 0. V. Alagesan: Are Governuient aware that there are large quantities
of deposits of gypsum in Sulurpetta near Madras, and if so, will they consider
the gquestion of erecting # plant there? L)

The Honourable Dr. Syama Prasad Mookerjes: So far us the quality of
gypsum is concerned, that is now being examined.

Shrl V. O. Kesava Rao: May I know whether the works contracts are given
to European firms or Indian firms?

The Honourabls Dr. Syama Prasad Mookerjee: So far ns planning  was
concerned, one was a Biritish firm and the other an American firin; but actual
work is being done by Indians locally.

Shri Ramnarayan Bingh: Is the fertilizer distributed all over the country?

The Homourable Dr. Syama Prasad Mookeries: That will depend on the
quantity which will be available.

8hri Ramnarayan Singh: What is the arrangement for distribution®

The Honourable Dr, Syama Prasad Mookerjee: Supply will not be confined
to 9 particular Province; it will be distributed to as many Provinees as possible.

Bhri B. P. Jhunjhunwala: What is the price at which the fertiliser is sold
in the market and may T know whether it compares favourably with prices of
jmported material ?

The Honourahle Dr. Syama Prasad Mookerjee: That stage has not vet been
reached; we have not been able to compare the price of fertilizers.

Shrl B. P. Jhunfhunwala: Fertilizer is being produced in Travancore. What
is the cost of production there? .

. The Homourable Dr. Syama Prasad Mookerjee: I caunot say about the price
in Travancore but 1 do not think that the price compares unfavourably, other
wise my uttention would havs heen drawn. But T can look into the matter

Dr. P. 8. Deshmukh: Nocs the Government control the distribution of
these fertilizers so far produced? .

The Homourable Dr, Syams Prasad Mookerjes: No, Sir, not ¥et. o 3

Shri X. Santhanam: May T know. 8ir, whether Government have evolved
any plan for the perinanent management of th.e Bind!n-i Factory?

The Honourabls Dr. Syams Prasad ¢ We proposesto set up a Cor-
poratien for the purpose of managing the actory and proposals in that direc-
tion wilf be placed before the House very shortly., o "
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Shri 8. V. Krishnamurthy Rso: May I know, Sir, whether in view of the
shortage of fertilizers Government will consider the free grant of import licences
for the import of fertilizers from foreign countries?

« The Eonourshle Dr. Syama Prassd Mookerjee: 1 shall be prepared to
consider that. .

Pandit Lakshmi Kanta Maitra: Will the (orporation proposed to be set up

be a Btatutory Corporation?

The Honourable Dr. Syama Prasad Mookerjee: Well, it should be a Statu-
tory Corporation. The whole matter is being considered by the Government
and Government’s policy in the matter will be uwnnounced very soon.

ProcRess AT HINDUSTAN AIRCRAFT LTD. AFTER ACQUISITION

309. *Shri V, 0. Kesava Rao: (a) Wi)l the Honourable Mimster of Industry
and Supply be pleased to state what progress has been made in the assembiing
of aircraft afier Government's acquis'tion of Hind ‘stan Aireraft 14d.?,

(b) Is research being cargied on in Aeroplane designing and construction at
Hindustan Aircraft Ltd.?

The Honourable Dr. Syama Prasad Mookerjee: (x) 1f by “tht assewbling of
aircraft’, the Honourable Member meuns the assembly of parts, etc., for the
construction of new aircraft, it mas be stated that Hindustan Airernft Limited
is at present engaggd on the construction of trainer type aircraft under aun arrange-
ment wirh the Pereival Aircruft Company, Luton, England. Fifteen such air-
crafts will be assembled from imported components, five will be constructed from
detailed parts supplied by manufacturers and thirty will be consiructed using
Indian raw materials to a large extent, with the exception of the Engine and
instruments. It is expected that this work which is now on hand will be
completed in the course of the next cighteen months. The first planes are
expected to bn ready by about August 1948.

(b) Yes, Sir. A Design and Development Department has been organised
at Hindustan Aircraft Ltd. under an Indian Chief Designer.

Shri Mohan Lal Saksena: May T know whether any steps have been taken
to make arrangements for the manufacture of component parts?

The Honourable Dr. Syama Prasad Mookerjee: As iz indicated in the
answer, so far as the détailed component parts are concerned, during the third
stage they will all be manufactured in India except the engine and some of
the instruments.

Shri K. Santhanam: Is there no plan to manufacture engines in the near
future ?

The Honourable Dr Syama Prasad Mookeriee: That also is under consi-
deration. .

Shri T. T. Erishnamachari: Will the Honourab'e Minigter consider the
desirability of his placing before the House details of the future prograinme

sn far as this Factory is concerned? What the Government proposos to do with
it and the use it is going to be put to?

The Honourable Dr. 8yama Prasad Mookerjee: I shall consider the desira-

bility of cireulating a note to the Members. 1 have already dircussed the
matter with my Standing Committee. :
.

Poricy r: PRIQRITY Boorine CoxTrOL AND FaciLITIES FOR MOVEMENT OF COTTON
-

SEEDS

310. *Bhri V. C. Kesava Rao: (a) Will the Honourable Minister of Transport
be pleased to state in respect of what kinds of goods Railway Priority eontrols
are cxisting at present? N\ = o 3
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(b) Do

ernment propose to revise their policy in the matter of relaxing
Priority Booking Controis?

(¢) Do Government propose to consider the question of providing railway
facilities for the movement of cotton seeds? .

The Honourable Dr, John Matthal: (a) Goods are divided into five classes
of priority traffic, a sixth class comprising of goods to which no prierity is
accorded. For further details, Honourable Member §& referred to the schedule
to Act'X1I of 1947 as amended from time to time. _

(b) No; but the position is constantly under review iu order to consider
relaxation of existing control in the event of improvement in the overall rail
transport position,

(¢) Yes. Movement of cotton seed on trade account from C.P. and Berar
has already been assisted by being upgraded from class V to class 1I,. Also,
an ad hoc quots of wagons is allotted in priority class I when traffic in class II
is not moving.

Shri Deshbandhu Gupta: May I know. 8, whether there is any priority
granted to newsprind? ’

The Honourable Dr. John Matthai: I wmust have notice of that question.

Shri V. O. Kesava Rao: Xay I know whcther these controls are reviewed
periodically ?

The Honourable Dr. John Matthai: Yes, Sir.

Shri Mohan Lal Saksena: When were they reviewed last?

. (No reply)

Shri Deshbandhu Gupta: le the Honourable Minister aware, Bir, that due
to want of priority for newsprint there is a virtual famine in Delhi at present
and newspriut is sclling av 100 per cent. more?

The Honourable Dr. John Matthai: [ am aware of the difficult'es refeired
to by my friend, which are being uccentuated due to the congestion -t the
Bombay Port, but T am taking steps to have the matter expedited. i

Sbri Mohan Lal Saksena: 1s the Honourable Minister aware, Sir. that the
famine of newsprint is partly due to the fact that carriages carrving newsprint
received at New Delhi were diverted to other stations later on?

The Honourable Dr. John Matthai: If the Honourable Member can give me
particulars, 1 would like to have enquiries made.

Shri Mohan Lal Balsena: May I know. Sir, whether particulars  in this
ccnnection have nct been submitted by one of the Papers?

+ The Honourable Dr. John Matthai: My attention, unfortunaisly, has wot
been drawn to it.

8hri V. O, Kesava Ra0: May I know, Sir, when the priority controls were
last reviewed ? 7 :

_ The Honourable Dr. John Matthai: Tt is being reviewed Departmentally from
time to time, a7

Bhri V. O. XKesava Rao: May T know whether there is any Departmental
*

‘

Committee to review these controls?

. The Honourable Dr. John Matthal: As o matter of fact, the balis on which®
priority is reviewed from time to time is this. There are varous Departinents
concerned with various clnsses of commodities and it is these Departments- that
h!’llyg to the notice of the Transport Department the neéd for revigion of priority.
It is on that basis that a review is being doge now. . -
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As I told “the House yesterduy, this whole question of contrdl of priorities
will come up before the House in connection with the extension of the Railways
: Transport of Goods Act in the course of a few weeks, and I hope then to have
an opportunity of examining in consultation with the House, the {ines on
which the priority control shou!d be revised. i o
Shri 8, V. Krishnamurthy Rao: May I know, Sir, what priority is given to
‘the supari merchants for the transport of betel nuts? .
The Honoursble Dr. John Matthai: I am afraid 1 canot answer it offhand.
Shri 5. V. Krishnamurthy Rao: Is Government aware that betel nut mer-
:chants are experiencing very great difficulty in the transport of supari?
The Honourable Dr. John Matthai: Quite probably they do.

LicensEp AND UNLICENSED RADIO SETS WORKING IN DELEI PROVINCE

311. *Shri V. C. Kesava Rao: Will the Honourable Minister of Communica-
‘tions be pleased to state:

(8) what the total number of public and private radio sets working in the
Delhi Province is; _

(b) how many radio sets are licensed under the rules;

(¢) whether Government are aware that there are many radios working in
Delhi without proper licence; and )

(d) if so, what action Government propose to take against the offenders?

The Honourable Shri N. V. Gadgil: (a) and (b). The uumber of Broadcust
Receiver Licenses in Delhi is as under:

Household Receiver Licenses—15 867
Commercial Receiver Licenses—605

Accurate information about the number of Radio Sets is not availuble, as a
licensee is allowed to have more than one set at the licensed premises. )

(c) and (d). Government have no information o any large scule use of
unlicensed radios. It has an organisation for the detection of unduthorised
possession of Radio Sets. Govermment has also under consideration an amend-
ment of the rules to ensure that radio sets are sold or transferred only to license-
holders. g )

Shri Mohan Lal Saksena: May T know - Sir, if iany  unlicensed sets were
detected during the last year in Delhi?

The Honourable Shri N. V. Gadgil: T cannot give the figures for the whole
year but 1 ean tell the Honourable Member that in the manth of December 19047
six cases of evasions were detected; in the month of January 1948 another six
were detected. : o

1

Shri Deshbandhu Gupta: Have anv cases of unauthorised t i i

‘used in Delhi also come to the notice of Government ? renemitters being
The Honourable Shri N. V. Gadgil: T require notice.
Shri H. V., Kamath: What wasg the action ¢

thore who were detected uging unlicensed sets ?

The Hopourable Shri N. V. Gadgil: A] ; ; .
for ¥re usually imposed. gil: All thoge Penalties which are pravided

Shri H. V. Kamath: What are the penalties?
. - . ..
o B. Bo N (No reply)
- Dr. B. PaitaBhi Sitaramayyad T 1, ini
the fact that he is not the Minister for ecomr::ru::bh acinletor

tken by Qovernment - against

i is labouring under
He is only oﬂiciatio(tor hira.
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‘Haji lens Sattar Hafi Tshag Séth: The Honourable Minister’s reply to part
(c) was noficlear to me. Did be say that one licence could cover more than
one set? : E
The Shri N. V. Gadgil: The licence is for the premises, and the
licensee can Wbe more thun one set. He can have as many sets as he can provided
he has a licence in that particular place. ) .
Dr. P. 8. Deshmukh: May I know what is the machinery at the disposal of
Government for detecting the use of unlicensed radio sets ?
The Honourabls Shri N. V. Gadgil: The machinery that exists at present
in the Department for the detection of unauthorised use of radio sets consists of
antipiracy staff, numely, wireless inspectors and wireless investigating inspectors.
Shri H. V. Eamath: How big is the staff, Sir?
. The Honourable Shri N. V. Gadgil: As big as the circumstances permit,
Shri Deshbandhu Gupta: May I know whether Governiment have considered
the desirability of making it obligatory on the part of radio-dealers not to sell
any set, unless it is accomypanied by a proper license ?
The Honourable Shri N. V. Gadgil: That is covered by my answer Yo parts
(e) and (d). :

ABoLrrioX oF DUTY OX SaLT USED FOR INDUSTRIAL PURPOSES

- 312. *Shri M. Ananthassyanam Ayyangar: (s) Will the Honourable Minister
of Industry 2nd Supply he pleased to state whether it is & fact that during the
existence of salt duty, salt used as raw material in industrial processes was nok.
exempt from the payment of the duty?

(b) Upon the withdrawal of the Balt Duty, is thers any new levy or cess im-
posed upon salt used for industrial purposes?

(c) If so, what is the nature and rate of the levy?

(d) Have Government received any representations from Industrial or Com-
mercial bodies or concerns sesking the abolition of the cess now levied upon salt:

used for industrial purposes? Lt 8o, du lioverument propose to take any action
on them?

The Honourable Dr. Syama Prasad Mookerjes: (a) It was exempt from pay-
ment of the duty. '

(b) A small charge is collected by Government on all galt issued from Govern-
ment and private salt factories, irrespective of the way in which the salt. is meant
to be utilized.

(¢) The charge is made to: reimmburse . Government for certain unavoidable
expenditure inourred in connection with salt administration. In the case of
Government. factories the charge is As. 0-8-6 per maund and in the case of
private factories As. 0-2-0 per maund.

.(@ Yes. Two Buch representations have been received. The matter iz under
conaideration.

. Dr. P. §. Deshmukh: Wil Government be pleased to reject these representa-
tions, Bir? , : '

‘The Homourable Dr. Syama Prasad Mookerjee: I chall certainly bear the
Henoursble *“Members advise in mind. )

Shri Mohan Lal Saksena: Is the Honoursble Minister aware that the cost of
salt used for industrial purposes is only 6 annas a maund, while the duty ow

i:hi. ) gunss. which is as much as 33 and 1/5 per cent. Is it nof too high ¥ *
arge
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Mr. Speaker: That question need not be answered: it is moreliar less am
argument. H

Shri Mohan Lal Saksens: Is it not a fact, Sir, that salt used for manu‘actur-
ing purposes was exempted from excise duty? )

The Honourable Dr. Syama Prasad Mookerjee: Yes, that was so. The
charge which is now collected is not only on salt used for industrial purposes,
but on all salt. So far as the prices are concerned, 1t is Rs. 2-6 per maubd in
Mudras and Rs. 4-9 per maund in Bombay. It will thus be seen that the churge
is almost negligible.

Shri 0. V. Alagesan: Muy I know, Sir, whether it is not a fact thut Govern-
ment has not given high priority for Caustic Soda and that salt is the principle
raw materia! for the manufacture of caustic soda?

The Honourable Dr. Syama Prasad Mookerjee: That is so, Bir.

Shri Jainarain Vyas: Does Government impose any other duty on salt used
for indt:striul purposes in the States?

The Honourable Dr. Syama Prasad Mookerjee: There is no special charge on
salt which is used for industrial purposes us such. This charge applies to all
salt.

Dr. B. Pattabhi Bitaramayya: May I know, Sir, whether, in view of the fact
that salt control is still in force and that we vannot get more than one or on-
and-a-half anna worth of salt per week for a fumily and in view of the approuch-
ing season for mangoe pickles, Government will be pleased to relax this rule anid
make salt available on a !arger scale?

The Honourabls Dr. Syama Prasad Mookerjee: The emull charge does not in
fact affect the supply position of salt. I zhall try to explain what the position
is. At present Government has to spend sbout Rs. 75 Inkhs per yeuar on expenses
connected with the administration of salt.

Mr. Speaker: The Honourable Minister has not understood the Honourable
Member’s question. He refers to the control on salt; that is, as a result of
control, salt is not to be had in adequate quuntities.

The Honourable Dr. Syama Prasad Mookerjee: Wherever there is scarcity of
salt, we are arranging to send supplies and the position has improved consider-
ably now. But I cannot say about the position of p'ckles in Madras.

8hri Mohan Lal Saksena: May I know whether Government took into consi-
deration the fact that ealt used for industrial purposes was exempt from excise
duty while imposing this charge?

The Homourable Dr. SByama Prasad Mookeriee: Government did take that
fact into consideration. As T was just now explaining, Government is spending
about Rs. 75 lakhs per year on salt administration. Qut of this Rx. 44 'akhs ars
paid to the State which has given the Government of India the right to manu‘ac-
ture salt within its area. This inatter is now being discuesed With the State and
! am hoping that within the next few months we shall be able to readjust things
satisfactorily, : '

Shri Mohan Lal Baksena: Ts it not a fact, Sir, that Government does not
spend anything particularly on salt used for industrial purposes ?

The Honourable Dr. S8yama Prasad Wookerjee: Well, as [ explained just
now. if I were to exempt sult used for industrial purposes from duty, however
rmall it may be that duty will naturally have to be transferved to the consumers

. which, T hope it will be appreciated. is mot fair. '

*  Xr Tajimu! Hosain: Could the Honourable Minister enf; hite o
on the total quantity of salt which has heen imported rvc-r.'ntlv].gno ?h;}:awg ?n::r
know whether the scarcity that is prevailing is real or artificial, '
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The Dr. Syama Prasad Mookerjee: Ouvt of six crores of maunds
which is dnsumed by India, we are importing about fifty lakhs maunds of salt.
Shri 0.,¥. Alagesan: May I know Sir whether certain manufscturers of
cuustic soda produce their own salt in leased fuctories und consequently no estab-
lishment need be incurred in such cuses. .

The Honourable Dr. Syama Prasad M

jee: I do not know of particular
ingtapces.

g8hri H. V. Eamath: Are not Government aware, Sir, that salt is a
essential ingredient of pickles?

Mr. Speaker: The question does not relate to pickles.

Mr. Hussain Imam: Will the Honourable Minister be able to give us the
rice of salt in Caleuttu? He mentioned the prices prevailing in Madras and
ombsy. )

The Honourable Dr. Syama Prasad 8e: I have not got the figures for

Caleutta with me. But it is likely to be a little more than the prices prevailing

in Bomybay and Mudras, because Calcutta depends for its supply on salt import-
ed from outside.

verv

Shri Mohan Lal Saksena: Is it not a fact, Sir, that the cost of production
of salt does not come to more than six annus per maund?

The Honourable Dr. Syams Prasad Mookerjee: [ have not got the figures
with me at the moment.

ELECTION TO INDIAN OILSEEDS COMMITTEE

Mr. Bpeaker: I have to inform the Assembly that upto the time fixed for
receiving nomivations for the Indian Oilteeds Committee, seven mnominations
were received. Subsequently one member withdrew his candidature. As the
oumber of the remaining candidates was thus equal to the number of vacancies,
I declare the following members to be duly elected to the Committee: Kazi
Byed Kafimudin, Shri 8. V. Krishnamurthy Rso, Mr. R. K. Sidhva, Shri
Upendra Nath Barman, Shri Brajeshwar Prasad, and Shri 0. V. Alagesan.

RESOLUTION RE STATE RECOGNITION OF HOMOEOPATHIC SYSTEM
OF MEDICINE

f
Bhri Batis Ohandra Samanta (\Vest Bengal: G N Si
the following Resolution . ( engal: General) . 8ir, I beg to move

**This A bly is of that H

! : .“ i s ! hic system of treatmens be recognised b the
:::m.huegm:; :nng; t_l.nt & General Council and a State Faculty of Homoeopathic Medicine be

Mr. Bpeaker: I might invite the attention of Honourable Members to Stand-
ihldl:g Ol:l:r Ntl). 62, which gives the Mover of the Resolution and the Govemme:qt
ember replying time up to 30 m'nutes, The time-limit for all other i
strictly limited to 15 minutes maximum. Sasiande

Shri Satis Ohandra Samanta: Sir, the system of treatm i
Homoeopathy is well known to everybody. Tht{:system was dis:g:eﬁoggnl‘)ogﬁctﬁ
Huhnemgu_n who was born in Germanﬂr towaris the middle of the 18th centure
He administered drugs on a healthy human body in large doses and noted thp
changes produced. He atomived the druge and admini

stered the same %o the
patient, when symptoms arose resembling the disease. He was acquainted with

recent medical scienee and he abandoned that and’ went on with this syst 5f
treatment and named it Homoeopathy. . . o fvstem ©
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[Shri Satis Chandia Samaunta] «

This system of treatment
countries of the world.

America, by India, and also by

to India in 1851, That this systew is be
the attention of Honourable Members to the fuct that due

it was uceepted by the predecessors of this House on 2nd

1 only beg to draw
® to its beneficial action

has been sccepted and is being w:uep.r;ed 4n differcat

1t is uccepted by Germany, by ¥rance, by fingland, by

other countries of the world. H
neficial, I do not-want fo praduce proofs.

April 1937, Although it is State recognised in England, Germany, America and

elsewhere in the world, in India
P. and some Indian States. .1 hope that this system

ments of Bengal and U.
of treatment should be acce
of us use Homoeopathy. 1
who use it themselves and

it is only recogmised by the Provincial Govern-

pted by the Indisy Union also.” As I find, many
kinow of many Honourable Members of this House

also who allow it to be used in their Tlouses. T'know

the Honourable the Home Minister has given a home to Homoeo) yathy by his
%l |

family. The Honourable Minister for

where Doctor Hahnemann's

1 find that most of us use it. LI we use #,

not allow it to be recognised
medicine; only, I would beg
ment.

From my personal experienc
workers, when we were living in

abour presided over the ceremony
anniversary was celebrated. When | gerutinise,
and. if we tike it, why should we
by the State? I won't altercate ather systems of
of you to see vhat you accept this svstent of treate

1t should be recognised by the State that it is beneficial.

e, 1 put before you the fact that as Congress
the villages we suw the only solace that we

could give to the villagers, to the agriculturists, waus this systwem of treutment.

They were benefited,
formed our Upion; we have
awners of India and our first

they are benefited and they will be benefifed. We have

driven the British Government away: we are the
duty will be to give soluce to the millions wha iive

in villages. For medieal help the poor caunot spend much. They die unattended.
1 ihey are to be relieved of bodily affections, then this system of med cine, when

introduced in our country, w
ng. So, Sir, I want fo put
should be regularised. Tt
has not accepted it.

accepted,—but from the Centre we must

of its efficacy and cheappess. This system
been recognized by England. President Roosevelt had. the

George V1; so it has

highest appreciation for this systemn of treatment; so

ill render them the grentest relief.. They: will; bless

bufore the House the fuct that this systein of medicine
is not at ail regularised now, us the Btute as a whaje
Provincial Governments ray accept,—some of them have

have recognition of it simply because
of trestment is praised by  King

America has recoguized it.

On 2nd April 1947 this House nccepted this system of treatinent according to »
Resolution put forward by Mr, Ghiosuddin., 1 see here some of my f{riends who
.accepted thak Resolution, :1f we have accepted this systemn then, it #hontd be

our bounden duty to carry it out into effect.

Unfortunately the then Government

did not give effect to it. 1 hope, 8ir, the Members of this House wi'l Jindly

accept the resolution I have
a speedy effect to it.

put forward and T will bég the ‘Governmiet to give

In order to give recognition to this system of treatment colleges should be
established; At present there are colleges and institutions in India. T beg to

draw vour kind attention to

cngal where the Bengal Government has recoc-

nised this system of treatment. There are four recognised institutiong which
ean be compared with other medical colleges, in India. “They are well equippeil.
The Corporation of Caleutta in kind enough to give yearlv donation of Ra. 9,000
4 one of these colléges. There are Homoeopathic associations and institutions

throughout 4be length and breadth of India.

In Bombay; in. Delhi, in Madras,

in -Agra and in Calcutta, there sre associations. In Barods, in Travancore in
these states there are alec nssociations. I may add that there -are numerous

£
ounigy. .

haritable dispensaries and hbspitale throughout the length snd breadth of the
Loeal Boards, District Boarda, semi-Government organisationa in many

' recognise these dispenseries and hospitals and. they give them reguior

«3d and thereby millions of

le. are benefited. My submission, therefore, s
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that this sfstem of trestment should be recognised and for the teuching of this
system, i tions ‘should be established st once. -1 think this system of
treatnent Will receive a ngh position if we slso add o the existing = mediesd
wheges the system o1 post graduate tenching in Homoeopathy, so that researches
will go on and this system will be beneficial to us. You will be glad to leam thase
frowp Indian plants also Homoeopathic medicines huve been manufuctured. Bo
iny tiest submission is that this systemn of treatment should be recognised by
sstablishing a General .Council and a State Faculty of Homoeopathy, so that
the educated and relisble men may go out from these institutions, in whose
hunds ‘our lives will be safe. Now Homoeopathy s being practived in most of
our places irregularly. Anfbody who can bring regulari¥y: in this sysiero is this
Government. B0 1 beg of you, Bir, to take the system of trestment in your
Bands and do the needful. 1 also wish to stute that litereture onthl*:umoeapathi
bus been published in different incial lamguages throughout the length an
breadth of this country snd by 3:(" this bﬁ many- are practising and
thereby our lives may be and thig is one of the reasons for which I
beg of wou to give recognition from the Centre.

1 won't go into details about Homoeoputhic institutions for pstronization.
Almost every leadiug Indism has some sympathy for it; sympathy lies “in his
heart when the children are affected and all sorts of men, whether educated or
illiterate, whether rich or poor all call for Homoeopathic doctors. * 1 have seen
with iy own eyes that this system of freatment is weloome in very sevious
cases, My personal experience is that if this systemn of treatment be brought
under « regular systom. it will provide us with facilities with 'which we can
caxily render help to the heulthless, to the poor villagers, to the agriculturists, to
the Idbourers who cannot spend much for the treatment of
diseases. For these ressons, Sir, our Free India owes something to these
sgriculturists and to the poor. Thev should be benefited. We are making
legislations and therehyv they will he benefited, it is true. If we legislate this
system of treatment quickly they will get the benefit very soon and they will
bless us.  With these words, Sir, T commend the Rerolufion before the House
for their kind acceptance. ' ’

Mr. Speaker: Resolution moved.

“Thet this Assembly is of opinion thut Homosopathic system of trestmens be recignised
by the Iﬁm‘ Union ‘n:x:i o:;:"'* (isneral Conncil and & Siate Faculty of Howmoeopathic

Shrl Mohan Lal Saksens (U. P.: General): Sir, I move:

“'That for the original Resolution, ¢he following Jbe substituted :

‘In viaw of the fact thai treatment by the system of homocopathy is resorted to by many
peuple, this Assembly is of opinion that the Go hould id i

(8} the making of arrangements for the tesching of homosopathy;
(b) the advisability of having postgraduate courses of stady; sad -
* {c) the advisability of reguluting the profession and arranging for the regiskretion of
_ practitioners in order to. raise and meintain a woiformity of standerds’.”

. T am not forestalling the Honourdble Minister when I say that the Resolwsion
s nut sceeptable to hor. In fact  the Mover and T had a - tatk. with

. her aird her Secretary about this and they explained their difieultios
12 Noox. .+ in:scoepting the Resolution as worded.. The amendwient that I
o ant tmoving is in & form which I hope will be acceptable
to her. In the course of that discussion it seemed Yo e that the greatest diffi-
culty wus about the word *‘recognibion’ Somehow it did not appeal to the,
Secretary or the Deparement to recognise this system as a scieutifie system of®
medisine or trestment, Whether or not we. recognise homoeopathy as o svience
there are certain hard facts which osamot be ignored. Firstly, it 1s o fact that
Huu system has been in vogue for over 150 yeams andein almost every country.
s America. in Hrasil aud in certain other couptries is has beem ziven Blots recog-
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awition and oceupies the sume position and status as allopathy. So f{ar a3 India is
ooncerned, it bas been vogue for over a century. But during thii peried India
had been tied to the chariot-wheels of British Imperialism and not only her indi-
genous systeics of medicine have been neglected and allowed to fall into demav:
but India did not have an opportunity of imbibing other systems from the West
according to her needs and requirements. Great Britain has many good qualities
but it cannot ve denied that scientifically she is considered to be a rouservative
country. The decimal systers of notation has heen adopted by other countries
but she has wot ieen sble to recognise it even now. Then there were the con-
siderations of trade, Levause in India the import of medicines has occupied y very
high place in the list of imports from Great Britain. Still it is a fact that in spite
of this apathy of Government and no encouragement being given by then
not only has the system flourished, but a number of eminent allopaths have
been converted to it and have adopted this system. In Bengal this system of
treatment is recognised by the Bengal Govérnment; colleges hsve been opened
where homoeopaths are trained and they are recognised by the Government
there. But when people from these parts go and qualify there thev are pot
recognised when they come back. Thus certificates for purposes of leave o
their patients or even death certificates given by them are not recognired by
Government here. In the course of a debate in 1937 the then Secretary of
#he Education Department—Sir Girja Shankar Bajpai—was pleased to say that
there was no question of government introducing homoeopathy in the hospitals
and the doctors could introduce it if they so chose. I do not know what was
meant by that becuuse there is no provision for Homoeopathic medicines in the
budget and where outdoor doctors are allowed to practige in hospitals in honorarv
capacity homoeopaths are not taken. Moreover, in the centrally administered
areas and also in Delhi deputations of homoeopaths have waited on the Chief
Commissioner, and the reply has always been that he could do nothing as the
matter rested with the Health Department of the Government of Indis. Recently
many refugee Homoeopathic practitioners huve come over {0 Delhi from
the West Punjab ameng whom there are many qualified homoeopaths who had
offered their services for working in the camps. The Honourable Minister was
Pleased to accept their offer; they waited and waited but no opportunity was
given to them to practise in any of these camps though there has been a great
dearth of medical Lelp in these camps. Somehow or other tha Health Depart-
ment of Government of India does not look with favour on homoeopaths and
their system of treatment.

Another fact to be considerdd in this connection is the cheapness of the
medicines. Tt was pointed out to us that in hospitals 50 per cent. of the cosd
is on the ataff, 30 per cent. on diet and nourishing food and 20 per cent. covered
the cost of medicines. Tf that is true, T can say that the greater portion of
this 20 per cent. of the cost on medicines can be saved if you introduce she
homoeopathic system. I have not got any figures or statistics from Govern-
ment records buf the figures of the Delhi Cloth Mills where they have got
allopathic, ayurvedic and homoeopathio dispensaries gshow $hat the cosh per
patient came to 4 annas in case of allopathy, 1 anna in case of ayurvedic and
1_pice in case of homoeopathy. Therefore taking into consideration the fact thak
at presenit & large number of persons resort to this system of treatment, because
there is no other system which can reach the milliong of our countrymen, |
think it is only proper that the Btate should take advamtage of it. Fven in a
country like Ameriea where there is no question of cost it has heen recognined
ang adopttd as a State System; so there is no reason why we should not give
this question dispassionate consideration with a view to take fullest advanteg:
of this syatem of medicine. As large numbers of our people resort to it T
suggest that the firstwtep to be daken by the Btate is b0 make arrangemenie
for its teaching.eand also other gfeps as have been suggested in my amendmens.




1 STATE RECOGNITION OF HOMOEOPATHIC SYSTEM OF MEDICING 813

Here § may also point out, Sir, notwithstunding the fact thst a large number
of pracutibuers in Homoeopathy are quacks, still it ¢an be stated without fear of
contradiotibn that the large number of quacks have done less haurm %o the
people than the practitioners of other systems by wrong diagnosis and over-dosing
as in Allopathy. Lastly, there are opportunities available in ofher countrie®
which are not available here for post-graduate studies. It may not be possible
for® sometime to come to make arrangements for post-graduate studies in India
but State scholarships could be given to qualified doctors and students who
might be sent abroad to Americs and other countries for receiving education
and training in Homoeopathy, and I think the Honourable Minister will con-
sider this question although it is not brought out in the amendment itself.

With these words, I move.
Mr. Speaker: Amendment moved:

“‘That for the original Resolution, the following be substituted :
‘In view of the fact that treatment by the system -of homoeopathy is resorted to by many
people, this Assembly is of opinion that the-Gov t should id
(s) the making of arrangements for the tesching of homoeopathy ;
b} the advisability of having poeigradpate courses of stody; and
{c) the advisability of regulsting the profession and arranging for the registration of
practitioners in order to raise and masintain s uniformity of ktandards’.”
1 find there are two further amendments tabled by Bhri Biswanath Das.

Su-i Biswanath Das (Orissa: General): I am not moving them

Shri Satis Chandra Samanta: ] accept the amendment.

Mr. Nasiruddin Ahmad (West Bengal: Muelim): I rise to support the originul
resolution rather than the amendment.

Dr. B. Pattabhi Sitaramayys (Madras: General): On a point of order. 1s
the original resolution before the House?

H Mr. Speaker: Yes. Both the resolution and the amendment are before she
ouse,

Mr, Naxiruddin Ahmad: The principle of Homoeopathy ig well known, It
is the ordinary allopathic medicines diluted several times—hundreds and millions
of times—and then these medicines acyuire a IHF potency, The theory ol
Homoeopathy is gradually being recognised and understood. It is that a parti-
cular allopathic medicine in crude doses will produce certain effects on the body
and in homoeopathic dosce this same medicine will cure the same effects that
have been produced. Allopaths are rather unwilling to admit the efficacy of
hornoecpathic 1vedicines, but any one who has practised Homoeopathy at home,
eapecially in_cholers cases, knows the tremendous efficacy of this system of
medicine end in & poor country like this and in poor villages, where costly
medicines are prohibited on financial grounds, Homoeopathic medicines which
are very cheap would be extremely useful specially in the remote villuges.

The latest idea chout Homoeopathy is this: that certain erude subelances
ara apparently so inert that they are incapable of producing any effect in the
body. For, instance charcoal: but when this charcosl is diluted thirty times
and more, it acquires a potericy which is remarkable. That is in Homoeopathy
known ne carbovegetables. This medicine in homoeppathically diluted doses pro-
duces wonderful effects. The reason is that, as has been suggested by scientists, »
that in apparently inactive bodies the atoms together by tremendous ®*force.
produce only an apparent state of inertia or inactivity. That is due to the
neutralisation of tremendous forces that lie in the atoms. The theory of the
atomic homb is merely #o bresk up the atoms and #hin tremengous firces sre
released which may ereste iemendous effeci for grod or eeil.
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Mr. Speaker: May I point out to the Honoursble Member that the scientific
efficacy of this or that system is not the subject which is going i be voted
upon by the House. The accepted proposition is that a large number of people
are resorting to this lind of remedy and the question is to the advisability

, or otherwise as to whether Government should be called uptm to recognise i*
immediately or be requested to consider the position. The merits of Homoeo-
pathy on its own grounds will be a scientific matter in which, even K we
spesk for hours, there will be no end and we would come to no couclusion.

Mr. Nazirnddin Ahmad: The resson that I mentioned this aspect of she
subject is that the amendment seems to be extremely half-hearted. It begins
b0 say thai the Government ‘should’ consider, not ‘do consider’ and then what
will they consider? The making of arrangements for tenching Homoeoputhy
and then the advisability of having post-gruduate courses and the advissbility
of regulating the profession, and so forth. The amendment ssems to suggesh
a very dilatory course. In fact it does not commit the Government to auy-
thing, but only to consider whether they will think. It is on account of this
vagueness that T was tempted’ rther to speak of the scientific bagis of the
medicine but it is not necessary to drive the argument far.

I submit, Sir, that the medicine is extremely efficacious ss must have
been noticed by many. In cholers cases, as 1 have already stated, its effect
is marvellous and then its principle is reluetautly admitted even by the allo-
pathic system. In vaccination you inject the small-pox poison into an animal
which produces mild small-pox. That is dilusion number one. This poison
is then injected into the body of another animal and after two or three dilusions
it becomes the very medicine for and proof against small-pox. The principie
depends on this. A poison diluted several times produces its own medicine.
Considering its cheapness and the ease with which it could be learnt and
administered, and the considerable amount of safety with which the medicine
could be wsed by prople. a diffusion of knowledge of Homoeopathy is extrernely
desirable. T therefore submit that though the Government would accept -he
amendment, still ] submit that a specdy considerntion and a speedy decision,
one way or the other, should be arrived at. The vaguenes® of the amendment
should not deter the Government from coming to a speedy decision and nuick
action. '

With these words T support the originul resolution but if the Government
would be prepared to consider quick sction, then of sourse I should be pre-
pared to support the amendment alsn.
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Shri Deshbendhu Gupta (Delhij: Mr. Speaker, I support this wotion. 1
want to say on the strength of my personal experience that so far ns Delhi is
concerned about s dozen homoeopathic chariteble dispensaries have been estab-
lisheti, and these are vot popular in  the city only but in the villages also.
Wheu homoeopathic dispensaries were established in Delhi the Alloputhic
doctors had naturslly a prejudice agsinst them.  Therefore whenever the
question of grant to these dispensaries was moved in the Municipal Board, it
was severely opposed. When an experiment of this system of treatment was
made in villages it was thought that the villagers would counsider homoeopathy
ss a mere Joke. But experience showed that when homoeopathic dispensaries
were opened in villages and particularly in those villages where there was: no
arrangement for the supply of medicines, they became so much populur ihat

today I can say that these are not in any way less popular than other dispen-
saries. :

In this poor country of ours where we cannot make proper arrangements
for the treatment of the sick, we must at least do this much that we cneourage
& new system which is becoming very popular among the people. If under the
British Government due to some reason no attention wae paid to it cn accounf
of the fact that Allopathic system of medicine was prejudiced by it. now that
we have our National Government and our country is free, we should not
deprive poor people of our poor country of a very cheap medicine. It is a duty
of our National Government not only to popularise homoeopathy but it should
also try to introduce aH other indigenous medicines which have become extinch
in the past. And I want to draw the attention of the Honourable Minister
particularly to this fact. She should try her utmost to give maximumn benefik
to the people so far as medicines are concerned. Tn this eonnection 1 shall
make this subnission that homoeopathic method of treatment is u very good
method. And now it can not bhe said about it that it is not s science. And
now you cannot treat it . a8 a joke as. was being done before. As
present in Delhi ahout one million people avail of this system of treatment.
In my opinion the Government should sympathise with this aystem in such a
manner that the resolution does not remain a mere pious wish. Bteps should
be taken so that people in general are given relief.

Here in this connection I want to mention this also that, due.to the un-
fortunate happenings in the Punjab, top ranking Punjabi Doctare have come
fo this place. There are many among them who ofter having obtained very
.high degree in allopathy snch as L.R.C.P.. etc., practise Homoeopathic systerm
“of trgatment* and have made this very svstem of treatment ax their profession:.
These days these people are present in Delhi. Qovernment con take advantage
of their presence. Therefore, I shall make this request that gome such arrange-
ment should be made by which the services of these doctors can be made avail:
able with advihtage. I hope that the Government will be sble to obtain their
co-operation and thereby our country will greatly benefit.
7 *In these words I support. this resolution which will prove of QE;WM
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Shri Biswanath Das: Sir, troi, .he resolution moved by my Honourable
friend Mr. Bamauta it ig clear that he wanted homoeopathy to i rezognised
by the State nay he goes further to demand that s State fasulty of homoeoputhy
be established. My friend Mr. Saksena comes forward and improves upon b
to anegxtent which is surprising. He gives a practical shape to it und wants
to see thut homovopathy should be established in thig' country by  State
patronage to the fullest extent. In the sense that he desires the Stute to
organise ‘an efficient system of teaching of the homeopathic system, includuyg
pust-graduate course, I do nobt know whether or not research would aso be
included. Probably it includes research. Then he goes further to atate that
the existing practitioners should be registered, graded and the system stabi-
lised. All these go to show that in this unfortunate country of ours every other
aysten of medicine except that of her own deserved encouragement. This is
u condition intolerable. It is time that I should warn the House and 4he
Honourable Minister in charge of the departinent, whether you like it or not,
your littlé mnster, the electorate, will thrust his own system on you. If you
do not mend you will have to end vourselves. This is the warning I give you
on this floor: nothing more, nothing less. Your own system is full sud com-
plete in itself and that system has been in existence for thousands of years.

Are you poing to tolerate or allow the system to be still further neglected and
thrown to the winds?

Dr. B. Patiabhi Sitaramayya: Sir, I do not see the relevancy of what
the Honourable Member says to the resolution under consideration. * This

resolution relatee to the system of homoeopathy and not to allopaths, hvdro-
pathy or ayurveds.

Mr. Spesker: The point which the Honourable Member is making is aguinse
the resolution, He says that in aceepting this resolution, we would be neglect-
Ing our own indigenous systems of medicine.

8hri Biswanath Das: Tt does arise in this sense. I know the inclinations
and tendencies bf medical practitioners in the Allopathic system and those
that have been trained and brought up in it. I want to make it clear to this
House that if any money is going to be spent on a systern other than the
indigenous system of Ayurveda and Unani, 1 warn the Honourable Members
of this House that it will be reflected on them and on the House itself by their
little masters, the electorate. In this view of the question it is pertinemt, is
is relevant. whether my Honourable friend Dr. Pattabhi Sitaramayya likes
it ar not.

It remains only for me to congratulate the Honourable Mover and my
friend who brought in his amendment and need I say also congratuiate she
Honourable Minister in Charge. because I feel sure that she will have no
besitation in. mccepting the amendment. I have nothing more to add. My
difficulty is immense. T know the diffienlties under which I am,_ struggling.
Your own system will agsert itself and come out in the long run, whether
we like it or not. With this warning I take my seat and let me hope that
better sense would prevail and things would adjust themselves properly.

Mr. Nastruddin Ahmad: May 1 draw the attention of the Honourable
Member who hes just spoken to the smendment which he has tabled. In his
amendment he says that the indigenous and homeopathic systems should be
established ‘at once’ eud now he says that homoeopathy should 1ot be en-,
couraged but. indigenous systems alorie should be. There is some inconsisfnoy
which I shall be glad if the Honourable Member would explain.

Shri Biswanath Das: My amendment gives. this slternative also.

Dr. B. Pattabhi Sitaramayys: Mr. Speajer, at the outstt I am troubled
by s littlg technical difficulty as to whether the amendment could striotly
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be admitted but now that you have permitted it, I shall not labour the point

"farther than by saying that the smendment is practically a negation of the
resolution in one sense and in another sense it repeats the wording of the
resolution in the third clause or clause (c¢). The wording of the amendment
unfortunately is not before us, but if 1 remember aright the amendment in the
third clause says that steps be taken to study the homoeopathic system of
medicine and popularise it. May 1 have the wording of the amendment?

Mr, Speaker: It reads:
“The advisability of regulating the profession and arranging for the registration of pracfi-
tioners in order to raise and maintain & uniformity of standards.’

Dr. B. Patlabhi Sitaramayya: For this rigmarole of verbose expression I
would use the simple word ‘recognize’. What is the meaning of recognition?
Recognition is regulating the profession and arranging for the registfution of
practitioners in order to maintain uniformity of standards.

Mr. Speaker: If I may just intervene at this stage, the difference seems o
be that while the mover of the resolution wanted immediate recognition the
amendment wishes that Government should consider the question of recogm-
tion. That seems to be the difference between the two.

Dr. B. Pattabhi Sitaramayys: In that view the objection of onc of the
speakers that this is a dilstory amendment appears to be well grounded.
However that be, to take steps to recognize i one thing and to recognize
immediately is another thing. But the real difficulty in this resolution seems
to centre round the word ‘recognition’. Unfortunately the British people
having held sway over this country for 150 years, have introduced into whe
country a gystem of treatment with which they were\ primarily familiar and
having introduced that, have made that the standard of measure—the yard
stick, the foot rule and the measuring tape—by which we ard to proceed to
examine and judge every other system of treatment in this country. Thes
have been allopaths, and being allopaths they have introduced the allopathie
system of medicine and they have introduced their own degrees. 1 am a
Bachelor of Medicine and a Master of Chirurgerie. Most of the diagnosis in
English medicine consists in giving Latin names for Anglo-Baxon names .f
diseases. A certain gentleman was suffering from drooping of the eve lid.
Nobody could treat him. He went to an I.M.B. officer. He at ouce said
‘You are suffering from Ptosis’ which in Latin means drooping. He was im-
mensely pleased and he paid him Rs. 18. Yesterday a friend of mine came
snd told me that he was said to be suffering from Parozysmal tachycerdia. 1
told him ‘Tt only means what you have yourself said to be the eomplaipt.
The doctor has said nothing else. Paroxysm is a fit and tachycardin is quick
beating of the heart. It is only the complaint you have made to the doctor,
and he has put it in Latin”’. B0, this word ““recognition”” js the thing that
we have to examine. The English people have introduced this particular
recognition. Where does this recognition come? Do ¥you mean to say that the
best of the legislators pauses to consider whether a certain degroe-holder is
recognized or not before he geta treatrent from him? There is homoeopathy,
hydropathy, chromopathy and then idiopathy. Tdiopathy is the treatment by
.ignorance. Jou go through any text hook by Osler or Price. After describing
the farious kinds of treatment there is mentioned alao the idiopathic treatment,
that it, treatment by ignorance. He does not understand the trcatment. He
treats it symptomatically and therefore it in idiopathic. Which of us, be he
the biggest legislator, would pause to consider in his life whether a eertain
doctor is recogniz8d or not? 8o far as practical treatment is concerned recog-

. njtion is not an element of consideration. Even if it is an element oft considera-
tion with the officer who is afraid of the Government which is established hy
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law, his wifg will not pause to consider it. There are Brahmos having wives
who worship fire and idols and it is well known that teachers’ wons fail in
examinations, Lawyers can lose their own cases and doctors’ wives can
become widows. All these are possible. There is no finality in this matter *
Recagnition is 8 most mischievous word which has come into being on accouat
of the' Boards that had developed through recognition,-$he Boards that bc
recognized doctors bave developed, and that consists exehisively and only in
issuing .medical certificates sixty per cent. of which are false and frandulent.
There was a doctor who was striet und who would never pass auy mun for
public service. What could the future entrant to public service, do? He went
tq the doctor the previoue day for medical examination for the purpose of
insurance and got a first class certificate. The next day he presentad himself
for medical examination for government service. The poor doctor had no
alternative but to pass him. He was the man who had been disqualifying
every other person. Now these medical certificates have become a downright
fraud in*this country. You can get them in insurance policies. You often
come across the statement, in answer to the question whether you were ever on
medical leave, ““Yes, last vear. There was myv daughter's marriage; thereiore
I took medical leave'. It is within the experience of almost everybudy.
There was a Subedar-Major who came to me yesterday whose superior officer
refused hirn leave. He went and got a medieal ecertificate from a Colonei.
According to the Army service convention he simply prisented the medical
certificate and absented himself for ten days. Tt has to he nccepted. There
is o certain Godly authority about it, and it is this authority that everybody
covets whether it be hommopsth, allopath. chromopath, hydropath or idio-
path. They all want that asuthoritv. Once you take away that authoniy
there is nn power on earth in this country or in this Government whicl pre-
vents any man from taking treatment from any person. Whatever eures is
medicine. Sometimes feith cures. Sowmetimes waiting cures. 1 have been
rather bad in my teeth in the last few days. 1 was being attended on by she
dentist. Just as I was going there day before yesterday evening, a ecertain
venerable looking man with a beard and a fine set of teeth, which attracted
me more than anything else, came across my way and said ‘T am & hydropath’.
I said *Very well, T have no time to look to you or engage vou in conversation
just now, Please come tomorrow morning because I am just mow going to
the dentist’. He nsked *Why?' I said ‘To get two of my teeth removed .
He said ‘For Heaven's sake don't do it. I will give you a simple “vdpour™’
treatment and you will be all right’. Fe showed me all his thirty-two teetp,
shining, glistening, striking with force and unasssilable with dynamic power.
That appealed to me more than his venerable look and beard. I told the
Dental doctor what had happencd and 1 got the extraction postponed. I am
all right now. What is the treatment I have got? T cimply waited. Waiting
néed not be ‘racognized’. No. As a matter of fact in this life nature's power
of recuperation is so great that in sixty to seventy per cemb. of cases merc
waiting will oure you. Nobody knows what has cured you. Or it may be
that in the six days the Dental doctor has cured me and not the presence of
the sportly or saintly figure. Post hoc, ergo proter hoc is a piece of foolish
Ioﬂ’lc‘_ Tha relationship between causes and consequences in this world is
go glibly mixed up by people—be they the most eminent lawyers—that they
80 wrong very often. Bimply because the stars have appesred after sunset,
darkness is not due to the stars but ie due to the disappearance of the sun.
Therefore our connecting facts as causes and consequences iz gendrally wrong.*
If you take away this recognition there is no trouble. Do not hang anything—
the prestige or the importance of any system of medicine—upon the recognition
extonded to it by doctors who know nothing about it. * What csn our esteemed
Minister do? She can only refer the mattef to the Directow-Genernl, Medical
Bervices, gnd what can he do? He is o man trained in the system of sliopathis
medicine ‘who will probably accurse and exeorate every other system hf™
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medicine. I ean tell my friend Mr. Biswanath Das that I 8N a great supporter
of Ayurveda. .But I was only rising to a point of order in relation to the
Pelevancy of the subject that he had introduced. TIf T was wrong I am sorry.
But my advocscy of Ayurveda is nothing inferior to anybody else's, Oni;
We must take each subject in its OWnN colitext
every ocoasion. Who is the gentleman that can now recognize homaopathy?
Not a man who is a pronounced opponent thereof, How can we test
homeopathy? There is no er in the word to do it. [t ¥you reler it io
the homeeopaths, of courge P.Eey will recognize it.

If you refer it to the allopaths, of course they do not recognize it
between there is no wia media. Therefore this

question that bristles with thorus,
the government that has left us,

(BorsLaTIVE) ©  [17vm {‘n 1048

In
question of recognifion is a
and it has been left ag a legucy to us by

No doubt homasopathy is popular. Mauy of

» bractise homwopathy. 1 have quéstioned
whether they were in order, whether it was ‘professionsl’ for them to pructisc
& system of medicine in which they had not undergone sny training during

i . Today it has become so widesprend that
it is more or less recognized by all people us an allowed irregularity. it i
almost becoming validated. 1t s . pusging through a trapsitional stage, and
if our friends the homoen[mths, would exercise a little patience. they will
very soon find that if they left the subject slone, the subject would asseri
itself on its merits,

If one of the Ministers were to try allopathy and fail,
and succeed by the homoeopathic system of treatme

nt either by chance or on
its own merit, then of course he will himself one day come forward with lavish
€ncomiums showered upon homeopathy,
The difficulty of superposing post-graduate stu

dies is a real one What js
it that you superpose upon the study of allopathy? In sllopathy you study
sanatomy, you dissect bodies, vou dissect and anatomise them, you examine
everyone of the bones, you examine everyone of the nerves, you examine
everyone of the arteries, veins, and then you are told that the principle of
freatment is based upon administering the like for the unlike. If the heart
is going too rapidly, administer Digitalis which has the property of diminishing
the number of beats and increasing their strength. In homoeopathy they Jusk
give a medicine which increases the number of beats. In homoeopathy they
treat Iike by like. Here they treat like by unlike, How then can 7ou come
to a system of superposition of studies which are based upon prineiples utterly
contrary to the principles which have been inculcated in th etourse of five vears®
study of pharmacopoeia, of medicine, surgery, pathology, anatomy, histology
and of physiology? There is something incongruons about it, Either you
begin as a homoeopath and end as a : either you begin as Jn
i - Tu Madras a crude syetem
of uyurvedic teaching is introduced in which they teach anatomy, and physi-
ology and then they have superposed a system baged upon the three humours,
vayu, pitha and sleshma. Where are these humours? T have dissected many
bodies and T have not been able to find them. .
Shri T. T. Erishnamachar (Madras: General): Prohably you will find them
in the brains.
* D B. Pattabhi Bitaramayya: Brains also we examined. I know all my
anatomy even now. They are not there. They are not visible, either in the
ventricles or in the focaming or in the motor tract. T am not talking like a
cynie or & pesgimist. T° know' how they (the humours) will he reconciled o
the modern systeth. One of thesa days some man will be born who has resl
fmagination and suffici
. o

ent apirit of speculation which is the batis of alf research.
P
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When speculation becomes successful it becomes research. You must have
fmagination Mo consider whether all these humours are not the same as
vitaming which you are forced to swallow, When I passed my M.B.CM in
1908, there were no vitamins snd anybody who might be talking of vitamins
would ‘have been charged with ‘tatking superstition and “would have beep
arraigned for unprofessional eonduct. Today even for aportion they uave
discovered a vitamin, vitamin E. L

An Honourabls Member: Abortion, causing or prevention of abortion?

Dr. B. Patlabhi 8Baramayys: For preventing abortion. 8o what was eou-
sidered superstition yesterday is science todsy. Where is the Valentine theary
of chemicals? Where is that theory of Valency? That is all gone. What was
considered superstition yesterday is science today and therefore science is
the greatest of superstitions. That is the conclusion to which we are ultimately
driven. 8o I say by all means ask for suppert. After allbsn many things
are being supported. Akharas are being su ;i ubs are being sup-
ported; aeroplane clubs sre being sup . Wbyrguﬁuld not homoeopathy
be supported. By all means support it snd if the people are semsible enougl
to think there is potency for cure, let them have the cure. Otherwise let
them pay for their murders. So the matter is to be taken away from the pro-
vince of recognition altogether. That is obvious. But whether the amendment
itself does not contain the wedge of recognition in it is what I am doubting.
Therefore one of these days I hope that all recognition ‘will be eliminated and
doctors will be selected on their own merits, and when they are so selected, it
will be open to them to treat and it will be open to the patients to be treated.
but by means let the Government support what it sees to be gond and
whatever is recognized by the people to be good and then support them.

With these words. Sir, I stand for supporting homoeopathy as an indepen-
dent study, not as a superposition, not &s a mixture of incongruities, not as a
mixture of homoeopathy and allopathy, but as a pure study, as science from
the base and plinth to the roof and top.

Prof. Shibban Lal Ssksena (U). P.: General): Sir, T was really surprséd to
hear the speech of my friend Mr. Biswsnath Das. T never thought there was
in House snvone who could be cpposed to Homoeopathy. I never thoughs
anyone would be opposed to Avurvedn and that by supporting this resolution.
he was in sny way injuring Ayurveda or that it would result in the muasses
going against him in the elections for the legislature. We have to dis-
cuss the problem from the point of view of the masses. As one who has
spent long years in serving poor people, Efind that the most important thing is
that we must be able to give them the cheapsst possible medicine and ove
which is as handy as possible. I think the homoeopathic system does contain
aM the elements needed for a poor country such as India w ignorance is so
great. We all know that in homoeopathy, even if » small amount of monay
is available, we can lLelp a whole village, whereas any other system of medi-
cine will requirc » large dispensary and other paraphernalia. ~ Qur country
requires.s very cheap system of medicine and I think also it shoald be accessible
to every pgor villager. In our work in the villages, we of the Congress who
ha_wr knowledge of homoeopathy have been sble to do & great deal slthough
without possessing any diploma or degree. T th'nk by supporting the reso-
lution and ite amendment by my Honourable friend Mr. Mohan T.al Saksena,
we shall he doing real service to the masses. I do not think thes resol'tjon is
n any way in competition with the Ayurvedic system of medicine or any
other system .of medicine.

Tt is only for help by the State to & system of medicine which is now well-
recoguised to be a scientific syatem, whiche in many a molflern State iz prac-
tised. and helped by the State, and which as everyone of us knows hes mgny,
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oures to ite credit. 1 therefore do not think that there is any sense in oppos-
~3ag it or warning the Houourable Minister if she is opposed to the Resolu-
tion she will go against the spirit of it. I think the reverse is the case; ¥ we.go
about and have our prejudices to this extent that we shall oppose this Resoli-
tion because we have a hobby, L think we are not fit to be in this Legislabure.
I therefore think that this question which is before us must be judgea ou its
‘merits—whether a country like India requires that this system should be helped
and encouraged. Our friend, the learned Doctor, has talkei of recoguition
and how that recognition is cherished, and he also pointed out how much t is
misused and how muny certificates are real certificates. But this is unt the
question which we want to discuss now hecause as he has pointed out, if Homoco-
puthy gets the assistance of the State, I am sure it will also get recognition.
Probably if straightdway we go and recognise it, there will be so many hogu~
certificates; there are so many and their number will be multiplied. 1 think
that we should take the preliminary step which my friend Mr. Santhanam
has proposed and establish colleges, post-graduate classes and help i other
ways also. That way we shall be sble to produce a band of Homocopaths in the
country who shall then be worthy of recognition. 1 know that there nre very
importent and very eminent Homoeopaths now; I do not object that thex should
not be recoguised. fBut I only say that if reeognition is granted now there
might be some difficulty; as Dr. Pattabhi has gimed out, the number of
Homoeopaths might increase ten times. I think that problem should be studied
separately and recognition should not be given to those Homoeopaths who are
not properly qualified; it should be gmuu.‘gl to only those persous who aire men
of integrity.

8o far as the system of medicine is concerned, | think Homweopathy is
nowadays no lenger in need of sny discourses in this House that it should be
accepted. The world uccepts it; it has by its labours, by its endeavours wnd
good done to the people, established its. position and all grest countries in the
world recognise it. I therefore wholeheartedly support the smendmeni moved
by my friend Mr. Mohan Lal Saksena. T hope the Honourable Minister will
accept it and will put this important system of medicine in its proper place.

I only want to mention one more point. J am told that some time back o
Resolution was passed by this House recommending that Homoeopathic zystem
should be given asaistance by the Btate. 1 do not know what happened 10 it.
But if every Session we pass a Resolution and it is forgotten and nothing dane
about it, it would not be very helpful. Therefore, 1 wish that if there wug a
Hesolution like this passed, it should be hunted out and action taken on ii. Tn
the present case 1 hope it will not be like the last Resolution and I hope
that there will Ye generul effort to see that medicine is available to the poor
people who need it. T th'uk for this the present Resolution will serve the pur-
pose. With these few words I suport the amendment moved hy Mr. Mohan
Lal Baksena.

Shri Satyansrayan Sinha (Bihar: Generall: 8ir. the guestion may now
be put. .

Mz, Speaker: The question is:

“That the question be now put."”
. The motiop was adopted.

ﬁ: Honourable Rajkumari Amrit Kaur (Minister for Health): 8ir. | 4o not
think there will be auy need for me to detain the House very long over this
question, 1 have listened with interest to the speeches that have been mrde
in favour of the® syetem of treatment known as Homoeopathy, and the catr
plaints against the Government for having meted out to this particulay =y~
¥o far, what may be termed, step-motherly treatment.
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‘I think it is only right for me just to say a fow words ag to why I can not
accept Resolution as it stands, There 18 at present no prohibition iy any
part of Indian Union to the practice of this gystem, and . therefore the
question of the “‘recognition’” of any. particular system of treatmient doss not
really arise. 1f, however, by recognition is meant that Government shoulds
establish inatitutions which provide Homoeopathic terstment all over the Iudian
Union, T would like to draw the attention of the House to the fact that medical
educition, spedical sdministration, and medical trestment are all now Pro-
vincial subjects and this matter is one primarily for Provineial Governments,

If,-on the other band, by recognition it is desired that there should be legis-
“lation for- the purpose of regulating the practice-of this system and for regis-
teation of practitioners, well then, that matter certainly would havé to be
studied very very carefully,

In she second part of the Besolution the demand is for the formation of a
General Council and a State Faculty. In this matter I would like to say that
there is .no Central Btate Faculty on medicine for any system of medicine—-
not even the “‘hated’” allopathie systemn of medicine! Provineial Uwversitios
and Medical Fucultivs and some Provincial Governments have got 8tate' Facul-
#ies, but there again it is s Provingial subject. -

1t is also not clesr ss to what is meant by & General Coungil. If the Mover
of the Resolution has something in mind on’the lines of the Indian Medical
Council, well, the Indian Medical Council, as is" known to’ thiz House, i con-
cerned with #he maintenance of uniform minimum standards of higher. gualifi-
eations in medicive. The question, then of setting up any such Central body
would only arise if there were s sufficient number of institutions practising
homoeapathy in the country. i

Thos¢ are my main reasons for opposing the main Resolution as it stands.
When 1 camé into the Health Department first, I was approsched by & number
of Homoeopaths, und in view of their keenness that gome help should be given
tu this system of treatment, I took pains to enquire from she U. B. A. and the
E. txedabout conditions tl:ai& ;’mm there, 1 have found out that in both the

‘nited Kingdom and in the United States, people practising homoeopathy are
those who have undergone a regular course of sngnhﬁc medtgne but they huve
also studied thiz particular form of therapeutics so that the question of
separate recognition for them does not arise—they sre sll allopaths, they have
undergone the basiv training in  those branches of medicine which are
absolutely necessary - from a scientific point of view. And # tminiug in
homoeopathy and the practice of this system of treatment is to be regulatsl in
this counfry byr legislation, presumably we shall have to adopt son:e such proce-
dure, In view of the fact, however, that Mambérs of this House ure keen
thui something should be done to study the present position of homosopathy and
to encourage it and to raise its standirds, I am willing to mﬂm amendment
$hat has been placed before the House by my Honournble friend Shri Mohan

. Lal Sakeena, In doing so, however, I would just like, to say one or two thngs.
I do want the House to realise that the necessity for raizing the standards of

education and training of all thoss who are rendering medical aid and relief to

our people, is extremely great. Anything short of Ehnh menana exploitation of
the ignorapee of our masses, We have far too mauy quacks in this country

who set up practice anywhere and everywhere and actually do very much more

harm than good. Much strose has been laid on the matter of the

~Ir.w,  cheapness of this particular system of trestment, 1 think that. if

... we recognise thut we have gob to raise the standards of wducatign «nd
~Brainivg.of Hommeopaths, we must realise that we have gob *o spend just as
much wonoy vn themi us we do.on the students thut go in for Allapathy, these
days, and if they want modern equipped hospitals with practice in surgery and
~varvihing elge. these too will menn inum.v.. Equipment. byjld®gs and stag sre
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really the main items of expenditure on these institutions and «f am not at
all sure that Homoeopathy will be any less cheap except in the actual mwdicine

- itself, which means & very litle portion of the tutal expenditure. Be thet as
it may, I do not want the House always to think in terms of chespness. We
want to think in terms of what we can give of the best. The trentment that
is to be given should be the best and the person who metes out ghat tre.tment
should be of the best calibre. Therefore, I do not think that argume=ts are
necéssary for running down uny other system of treatment. The thing is
really to enable everybody who wishes to serve 1n the medicsl sphere to give
of his best.

Finally, I want to assure those members of the House who foel that Rexo-
lutions of this nature have been passed before bus have just been shelved. thas
I will try to set up a Committee or whatever menns the Government wishes to
follow in pursuance of this Resolution and that no unnecessary delay will be
allowed. '

Mr, Speaker: I shall first place the amendmensd before the House.

Haji Abdus Battar Haji Ishag Seth (Madras: Muslim): Before you put the
amendment to vote, Sir, may I just say thet the Mover has a right to reply?

- I do not know whether he wants o exercise that right.

Mr. Speaker: He has & right, if permitted by the Chair. Let me lock up
the relevant Btanding Order. Bub-clause (8) of Standing Order 82 lays down
that a member who has moved a motion may speak again by way of reply and
if the motion is moved by & non-official member, the Minister concerncd may,
with the direction of the President, speak whether he has previously spoken in
the debate or not, after the Mover hus replied, provided nothing in this sub-
order shall be deemed $o give any right of reply to the Mover of a motion to
reduce any demand for grant or to the Mover of an amendment to a Bill ar
a Resolution......., I am sorry, this refers to the right of reply to an amendment
to a Bill or to a Hesolution.

The Honourable Member may reply if he wishes to.

Shri Satis Ohandrs Samanta: 1 do nos want to Speak, Bir.

Mr. Bpeaker: The question is:

7, That for the original Resoldtion, the following be substituted :

/ ‘In view of the fact that treatment by the system of homosopathy is resorted to by many
people, this A bly is of opinion that the Government should consider—

{a} the making of arrang ts for the teaching of h pathy ;
(b} the advisability of hsving postgraduate courses of study; snd
{c) the advisability of regulating the grolemon and arranging for the registration of
practitioners in order to raise and maintain & uniformity of standards’. 'gp.
“The motion was adopted. ,
Mr, Speaker: As the amendment is adopted, there is no question of the
main resolution being placed before the House. We shall go on to th: yext
Resolution.

RESOLUTION re- SOCIALIST ECONOMY FOR INDTA
IN SERVIOES

Dr. P. 8. Dethmukh (C. P. and Berar: Genersl): S8ir, the Resolution that

‘ is pat dowrf in my name refers to the complaint of the communities residing in

the rural areas regarding lack of representation in Government services, 1 do

not propose to move it, but I hope that you will kindly permit mc to nske

a few remarks which ge to making up my mind not to move it. I won'd be
very brief. . '
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Mr. Speaker: It is not s question of time, but 1 think if the Honourable
Member ks anything on the merits of thy Resolution, then, of course. he
gets the opportunity of putting before the House his own remarks without the
House having an opportunity of expressing iteelf on the subject. So the ques-
tion is, vither he moves his Resolution or he does not move it. -

Dr. P. 8. Deshmukh: But, Sir, it is & matter of technicality only. 1 am
goig to save the House a lot of time by not insisting on moving my Hesolutiow
und this should be sufficient excuse for me to just put forward my reasons . .

Mr. Speaker: 1 am afraid the Honoursble Member cannot go into the
merits of the Kesolution, but he may just give his reasons as to why e is not
moving it.

« Dr.P. 8 Deshmukh: I will uot go into the merita of the question, Sir,
but I shull merely state the ressons why I do not move my Resolution. My
reasons, Sir, are that the question embodied in my Resolution is 8o big that
suy Government worthy of its name cannot afford to neglect it. While there-
fore 1 have made up my mind ot to move it, I am perfectly conscious that
the immensity of the wfwla problem is apparent to the Government and the
Government rcalises that there is in the couniry in the heartg of millivns of
pevple who come from rural areas, a sense of frustration, sense of oppression......
Mr, Speaker: The Honourable Member is going back upon his promise.

Dr. P. 8. Deshmukh: Not at all, S8ir. No Government is likely to forget
their cuuse, especially becsuse we all of us, at least now, vowed to follow the
footsteps and the dictates of our reverofi Mahatms who lived and died for the
kisans—avd I am in this Resolution proposing to advocate and advance the
cuuse of these very people. 1 think I need not elaborate it—I am sure the Gov-
ermment would tﬁe due notice of the circumstances governing the subject and
they will ulso realise and fulfil what has been embodied in the Resolution with-
out 1wy taking' the trouble to move it. -

Bhri K, Santhanam (Muadrns- General;. There is u Resolution v oty o o
I sm not moving it, Sir.
+ Bpeaker: The next one is by Kasi Syed Karimuddin.
Kazxi 8yed Karimuddin (C. P. and Berar: Muslim): There are, Sir, only

five minutes left. Will it not be better for us to take up my Hesolui
Lunch?

Mr. Speaker: Very well. The House may now adjoumn-and re-assemble at
2.80. p. m.

The Assembly then adjourned for Lunch il Half Past Two of the Clock.

witer

The Assembly re-aszembled afier Lunch at Half Past Two of the Clock
Mr. Spaaker (The Honoursbls Mr G. V. Mavalankar) in the Chair.

RESOLUTION ,.. RREPRESRNTATION OF RURAL POPULATION

Kazi Syed Earimuddin (C. P. and Berar: Muslim): Mr, Speaker, Sir, the
resolution which I propose is this:

**Thia Mmhlgho!opinionthuthcumnicpumdthhmtqnhﬂhueidiﬂ
wconomy based on the principle of nationalization of key industries and co-operative and

wollective farming and socialisation of the muterial resources of the country and that the
Government of Indis shall adopt the said principle immediately."

At the very outset, Sir, T want to make it clear that this Resolution i~ nat
rought with a view to show that there is any lack of eonfidence in the @overn-
ment, nor. Bir_ it is brought in the spirit of cenmure against the preient poliey
of the Qovernment. The Indisn National Congress has accepted the principle
of nationaliration, as is evident from the Karachi Resolution nnd the eopart sub.
mitted by the Planning Committee set up under the prefidentship of Pandit
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Jawnharlal Nehru. who is the Prime Minister of our country. The Govern-
went of India had accepted the prineiple of nationalization even adittle earlier,
The urge for nationalization has gathered momentum with the inception of
the popular Governments in the Provinces and the Centre, The Government
of India in their statement of policy in April 1945 announced that the indus-
tries of pational imporiance like iron and steel, chemicals, drugs, automobiles,
tr:etars and others will be nationalised.

I am told, Sir, the other day by a Member of this House that a Committee
which was appointed by the All India Congress Committee to report 11 this
matter and which the Honourable the Prime Minister of thiy House was
or is a Member also recommended for the nstionalization of industries. In the
speech, Bir, on the ‘fundamental objectives’ the Honourable the Prime Minister
has already made it very, very clear that India will be a Socialist Republic
and he Has also given out what sort of democracy would be applied to India.
Bu4, Sir, the Finance Minister in his last Budget speech (on page 28) und stated
"Whatever might be the ultiate pattern of our economic structure, 1 hold the
belief that for mauny years, there is need and scope for private enterprise in
industry. We cannos afford to lose the benefit of the long years of experience
which private enterprise has gained in the building of our industrial economy.
I believe that the general pattern of a country musp be a mixed economy in
which there is scope for private enterprise.”’

Then, Sir, the Tndustrial Finance Corporation Bill was introduced in this
House. It wag debated and debated very seriously for a very long time. In
reply to the debate the Honourable the Finance Minister made a statement in
this House ‘‘that-the Government of India has not formulated their poliey of
industrial and economic development of the country especially with reference
to the policy of nationalization.”’ The Congress is committed to the principle
of nationalization; the Prime Minister of this country, the Honowszble Pandit
Jawaharlal Nehru ty his report, as President of the Planning Committec, has
recomnmended it: the Government of India in the past has accepted this policy,
but the Honourable the Finance Minister the other day while speaking in reply
to the debate, stated that the policy has not been formulated by the Govern-
ment of India. TIb is very strange; it is really amazing that in view of this defi-
vite stand of the Congress, the definite stand of the Prime Minister, the Honour-
able the Finance Minister has stated that no policy has been formulated by the
tiovernment of India regarding the nationalization of industry. It is because of
this drift, it is because of this indecision and against such statemauis, Bir, that
I have brought this Resolution to clear the atmosphere. Bir, the Member in
charge of the Industries while speaking before the Industrial Conference said:
“Private enterprise in Furope and America has taken between 50 to 100 )ears
to develop their present economic system where the major part of the income of
the people comes from industrial pursuits.” Then further it is said: “ Le.ving
aside any theoratical discussion on the issues of States ownewship veraus
private enterprise, Central Planning for the basically important industrivs is
essential from the point of view of conservation of limited capital resources...”

My complaint on the floor of this House is this: - thab instead of giving »
direct lead, instead of declaring the pqlicy of the nationalization of industries. in
the Budget speech of the Honourable the Finance Minister last time and in
reply to the debate of the Tndustrial Corporation Bill, we find indefinite state-
ments, we find evasive statements and there is no declaration of poliey at sil.
Sir. that only shows that there is no common economic ideology. Because of
this indefinjteness, the result is that the Industrial Finance Corporation 1ill,

* whi¢h I may say if allowed to say and if it is Farliumentary fanguage is "o Black
Bill. The Opposition and the majority of the Members of this House opposed
it tonth and nail. Tt was described as a Capitalistic measure, but due to the
lovalty of the Members to the Psrty, which fact was given out openly on the
Aoor of t-his.ffomh. it is to be enyeted s w law. Sir, this is the state of affuirs:
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this is the economic policy of indefiniteness which is being adopted by  the
Ministry of Fipance. Therefore, if this is the state of aflairs; if this is the inde-
finite poligy, it is up to 'this House, to make s declaation of the Industrial
policy of s country und I maintain that nationalization of the key industries.
is the only meuns on which the progress of the country depends. There are
many industries which will not be worked by private enterprise if it 8 1ot
productive or if it is not profitable. The country with a view to have rapi®
pragress in the sociulist material resources of the eountry will have to tuke in its
hand the nationalizing of industries. One of the biggest point in favour of
nationalization is that profits will go to the State and with the nationalization of
the Heserve Bank of India and the Imperial Bank of India, it will be easy for the
Btate to create money. The two Banks if nationalised would create money and
it would be available for nationalising these things. The Deputy Prime Minis-
Jter, Sir, of this country has made a noble appeul to labour and capital .for
having a truce.

Our production is falling, to the great detriment of the country, end I
wish that capital and labour in this country should respond to his noble appeal
and there should be truse. But Sir, looking to the economic trouble in Europe
and here T think it is very difficult to proclaim a truce because in the very
nature of things the capitalist wants to have high profits; he lives
for profits and he dies for profits. Labour resents these high
protits and agitates for higher wages. What is the remedy for the great
fall in the production of commedities in India? According to me the oniy
remedy is to nationalise the industries in which case labour would not feel that
profits are going to private pockets, and would also feel that if higher wages are
not given the State will be benefited. There will be amelioration in the condi-
tion of the musses and the clasé war which has taken root in the soil of this
country will be solved to a great extent. I do not say. as perhaps some might
think, that nationalisation of key industries cun be done overnight. T know
Government sre fueed with stupendous problems, iike those of refugees -nd of
Kushmir, and keeping the peace and tranquillity in India has itself Lecome
a problem. But what I want and the purpose of my moving this Resolution
is that there should be a declared ;md_degnite policy on the part of the Govern-
ment of India and there should be no vagueness, no indecision, no drift, as
is evident from several speeches of the Finance Minister which give room for
doubt, suspition and apprehension in the minds of those who are interested in

this problem. -

The Hecond part of this Resolution relates to the inroduction of coliective
and co-operative farming. There 's a phrase in worldwide struggle which is
still going on with many fluctuations and set-backs between the individuslistic
fumily farmer on the one hund and machinery on the other. We have u vast
conntry snd our main profession is ugriculture. But in spite of this vastness of
the countryeaud of our resources we nre half fed. We are’one of ‘the -largest
£growers of cotton and cotton textiles, and ‘still we are half ¢lothed. The reason
‘is that people are holding uneconomic Boldings, they are indebted becnuse thers
is no mechanised agrieulture and capital is not available to them at cheap rates.
1t {s not possible, in my opinion, to introduce mechanised agriculture without
collective and co-operative furming; and I do not find either in the provineces or
in the centre anv large-scale scheme for the introduction of collective and co-
operative* farming. The laws of the land are being changed; the Provincial
Governments are hastening with it and doing all that is possible to aboligh the
zamindari system and to create an interest in the soil for the tenants and cul-
tivators. But merely that will not do unless co-operative societies are formed,
unlesa collective farming is introduced, unless there is definite aid given by
ths State for running that show, and unless electricity is introduced® on &
very wide soale and unless agriculture ie mechaniged. One difficulty that is
agitating the minds of experts ia that there are mot sufficient techuicians in

- :
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this country. In that case surel; foreigners can be , students can be
sent out immedistely for training; agricultural ocolleges can be opened
in numbers. In my opinion self-sufficiensy in food is very! necessary

 in times of famine and in times of war; and even as it is we have
w0 beg for our supplies in fomign countries and it is at the mercy of thoss
countries that we have to depend for our supplies in India.

The third aspect of the Resolution—and it requires no ocomment—is thal
socialisation of the material resources of the ocountry should proceed on a
sound bagis. We must know where we stand; the economic, social and sgrieul-
tural policies must be defined. We cannot be allowed to grope in the dark. Our
national industries have to be taken up in spite of tremendous difficulties. With
these words I commend my Regolution to the acceptance of the House. .

Mr. Speaker: Resolution moved:

“This Assembly is of opinion that the economic pattern of this counriy shall be socialist
ecosomy based on the principle of nationalization of key industries co-operative and
collective farming and socialisation of the material resources of the country and that the
Government of India shall adopt the said principle immediately.”

The Honourable Pandit Jawaharial Nehru (Prime Minister and Leader of
the House): Sir, 1 should like to say a few words right at the beginning of
this discussion in order to indicate the general policy of Government in this
behalf. The Hobourable Mover has referred to various statements previously
made by the Nstional Congress, by me personally and by others; and then he
has drawn attention fo other statements made by Members of Government and
pointed out certsin discrepancies therein. There may be different vi inta
and certein discrepancies if various statements are compared; but 1 think the
real fact of the matter is—and I plead guilty to that—that Government as
such have not put forward before this House or before the country sny fully
worked-out policy in regard to these matters. Not that the Government do
not attach a good deal of importance to it, but for the rimple reason that eventa
«of various kinds rather overwhelmed us, and the matter could nod be dealf
awith—if 1 may say so with all respect—in the nianner the Honourable Member
-suggests, by a kind of Resolution vsguely talking sbout nationalisation and
putting everything into effect immediately. Tt is a much more intricate mattar.
We may call ourselves by any name we like,—socialists or any other name,—
‘but if we have to tackle these problems we canmnot tackle them in v terms
out have to do it precisely. And it is Government's business certainly to deal
-with long-term policies, but even more so with the immediate present and
-what they have to do with the immediate present And so we have had these
other difficulties to face, and many matters which prohshly we would have
+considered by now have had to be postponed. For instance, it wes our desire
to consider the appointment of a Pllnnins Commission which .eeuld be given
.general terms of reference and which could then precisely lay downm wjariﬂqc.
and how to plan snd co-ordinate various sectors of economic life. We have
been unable to do that, I am sorry to say. I hope that before “Izbebﬁ“
-shal! be able to take some steps in that direction. Meanwhile, as use
i aware, in a very small woy we have appointed a Rehabilitation and Develop-
-ment Board which, though it primarily concerns itself with rehabilitation of
refugees, is alto intimafely concerned with development and it will have to
.congider the various develyopment schemes and try to plan them with the
object in view of rehabilitating the refugees.

. [ ] * | .

In the past many years I have had ‘occasion o my genersl views
mthismbreeimyﬁmu. Mhmymimmm. tha National
Planning Committee where all these matters came up. We did a Jot of good
work in that Qvmymittee, Unfortunately that did not bear fruif in the shape
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of & tinal report, but a large number of sub-committees’ reports and a consider-
sble number of our-own resolutions bear witness to the work that was already
done. I am glad to say that many of these reports of the sub-Committees are
now a\mi*hle for such persons as are interested in this problem. I1f they read
those reports as well as the other material which we have, they will find that
these questions are extraordinarily intricate, overlapping and they cannot be
solved by just some formula. The formula gives the menta]l outlook of tbe
person who uses it. That is true, but a Government cannot speak in vague
formulee. The Government has to consider every aspect of the question and
more especially what it ean do for the immediate present. Now it is well
amown and we have often stressed this that production is perhaps one of the
most important things before us today: that is adding to the wealth in the
country. We cannot cverlook other factors. Nevertheless production comes
first and I am prepared to say that evervthing that we do should be judged
* from the point of view of production first of all as well as other points of view.
1f natiopalization adds to production, we shali have nationslization at every
step. 1f it does not, let us see how to bring it about in order not to impede
production. That is the essential thing. It it not so easy as the Honourable
Member seems to think that we can legislate and then by some kind of jugglery
we can produce results. Taking such steps may often lead possibly to some
kind of petty disaster: actuslly graver crises may follow. 8o it is not merely
a question of adopting a certain economio outk)oE. but of timing, of priorities,
of how to do it, i what manner and when to do it—that is the most importané
factor, It in not enough to put sside or break up a certain system but you

bave to put another system in ite place. All these factors have to be borne in
ming-

The resolution that Honourable Member has put forward suffers from all
manner of defects, including the kind of defect™that he was blaming us for.
It is vague. It has little meaning except to show the goodness of heart of the
Honourable Member. Tt talks about things immediately all over the place in
sgriculture and industry., 1 just canmot conceive how any Governmens,
whatever ite views may be 0s regards economic problems oan accept such a
resolution.  Mest cf us, and, so far a8 1 am concerned I believe that the time
has come for a rapid chunge of our economie system, not only in India but in
other parts of the world. T think far too many of our friends and our country-
men here and those in other countries continve to think in terms which were
applicable to an age which has more or less passed. They continue to adhere to
what might be called 19th century economic ideclogy, which may bave been
very good in its time, but which is nobt applicable to-day in a large measure,
and 1 think many of the ills in the world today are due to the fact that thad
particular economic system, which grew in the 19th century does not fit the
circumstances of the middle of the 20th century We find therefore al] over
the world an economic malaise, and it may oe that many of our political il's are
due to the fact that we do not settle down all over the world in n more sensibla
manner befitting the times. However that may be, the point we have to con-

* sider is not just destructive criticism but construetively what we can do to meed
it. Whot we can do to meet i§ depunds & great deal of course on ciroumstances
in our own country: partly also on circumstances outside in the world, becauss
these events act and react on each other.

In judging of the circumstances in our own country. we have to coneider
all manner of factors and we have to plan accordingly aud go ahead step by
step so as pot to brask up something we have got without replacing it imme-
diately with something better. It ia fairly easy to break up things. It ia
not 60 easy fo construet, Tt is quite possible that in an attempt to change the
-economio system you may have a period of semi.disaster. You may éwen
production which we aim at Ultimately, perbaps very gradually, you may
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build up & new kind of apparatus. But for the moment you may bresk up the
existings apparatus. That is undesirable when all -our. energies have to be
. The Honourable Member referred to a certaiu report which came out of &
Sub-Committee of the All-India Congress Committee, of which I had the hon-
ur to be Chaitman. - I would commend to hira und to other members to read
that report fairly carefully because that report was a carefully drafted documens.
It was fiot by any meaens a final report about anything. It was a repoit to
be considered firstly by the Working Committee of the Congress und. secondly
¢ the Al India g ess Committee. In the report itself it is stuted that
this is just » rough blue-print aund these matters will huve to be considered by
the planning Commission which was recommended.
. Certain other factors were laid down in it in regard to the pationalization of.
defence industries and key industries, Now it is perfectly true that so far as
4he National Congress is concerned, it accepted ﬂlns principle about 17 years
sgo—the nationalization, ownership or confrol of defence and key industries and
public utilities, and I do believe that such industries bave to be
mationalised some time or other. Then again the Congress in its various
mesolutions has also indicated that this process of nationalization should a
little further in other directions. But when you come down to giving e
$o0 this you have to think as to which to choose first and how to do it withodt
upsetting the present structure sud without actually interfering with production.
Now this document which I have referred to by the Economic Programme
Bub-Committee of the Congress has given rise o a great deal of criticiam, or
in any event to some eriticism, on either side. Bome people think it does not
‘go far enough and others think it is a revolutionary departure which will upset
our economy and that it is in fact » sudden jump to soctalism, Of course it is
‘mothing of the kind either wny. It is very far from socialism Tt is the con-
Hinuation of a process which is going on all over the world, including the eapi-
‘talistic countries of the world. excepting perhaps the biggest of them, all, the
_United Btates of Ameriga. In other countries you will see this process going on
in some places and in some faster than in other eountries. Thie report merely
indicates a strong tendency towards socialism, with certain industries earmarked
for earlier socialisation than the rest. and even in thie report it is stated
definitely that everv step should be taken so0 #s not to interfere with produetion.
1 should just dike to read out to the House one or two passages in it. First
of all, *‘it in emphasized that the report.is not s blue print but an outline pro-
gramme the details of which will have to be filled in by the permanent Plan-
Ming Commission which hes been reeommended.’” Then it referred to definite
and key industties and here again may I say that tiu:i m of  the wn"d key’
e o iindustry is very .wague. Opinions may differ a5 to . what i«
3rx s key idustry, whether 2‘: are referring to just a  few or
many. - Deliberately it has  been left-vague ‘there, because the néxt stuge
of * defining them would be sometime lafer, when the natter is considered
by the Planning Committee. Quite apart from defining them, the question of
imationalising - thens and the timing of it would also depend on that commission
or whatever authority might consider the problem. . . = e
- There is another matter which has been referred to in this report and that
is this. We have specially staied that apart from certain obvious .industries
of vital importance we consider the Btate should nationalise or start nationa-
Jising new industries of s particular type, that {5 to say, we should not waste
our resources at the present moment in trying to pationa'ice existing industries
ekceptewhere ¥t is ahsolutely necessary, bub rather conserve our resources and
start new industries. I thought that a vety sound principle, bécause, nfter
all, whatever we may do. it will have to be limitad by our own resources. We
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have to ¢ which to take up“first. 1{ we squander our resources in
acquiring for the state existing industries (that we have acquired them

l::lfm-ihe natipn's good) for the momert we have no other resources left and
would bave rather stopped the field for private enterprise too. So if is

?&EEE

better for the Stdfe to concentrate on certain’ specific vital new industries y
than go nbout nationalising many of the old ones, though, as I said, in the ease
of some specific vital industry of national ifaportance that might be done.
. This has many advantages, one advantage being, as I said that the State’'s
resources are applied to new industries aecording to production, et¢., withouk
Jnterfering with the existing apparatus except where it is absolutely necessary.
All the work that the State does would be constructively adding to >
rather than merely being a changeever. After  period (which is hinted at im
this report), after five years or so, the State may reconsider the problem and ses
what else it can do, how far it ean go. i

Now what is the point in putting in this five year period? “As a matter of
fact whatever period might be put in has little significance in the nt
ehanging dynamic world. One does not know and I doubt if any member of this
House can say what will bappen in India two years heniee or three vears hence
either in the political or economic domain, so that putting down any time-table
or programme does not help much, ew&nisitgivu us some pictare in our
minds to which we can work up to. y five years was put down there was
really to give a kind of assurance to those who might be somewhat put ont |
the prospect of these changes, that is to say. that we are nobt going to
existing things, we are leaving them as they are more or less but that we are
enlarging the domain in other fields, more or less specified fields, so that there
may be no grievance that something is done which upseta much of the existing
structure. .

1 have been surprised to read criticisms of this o outline reporf,
eriticism from ind magnates and others, beeause T had thought that this

i

w

!

even from the point of view of industrialists and others. We had provided
for many of those Things, may be some things had to be overlocked, which can
be considered later, but generally speaking, we had carefully provided that there
should be no sudden ch_n;:tfe in 8 way which might upset the present structure
without its being replaced. FEven since this report was drawn up this House
decided on the mationalisation of the Reserve Bank and the Imperial Bank of
Iudis. Changes go on taking place in that way. It may be that if we merel;
talk in terms of b;f ciangee all over the place the result ]
be no change at all, because that would be merely a *pape
sion, which could not easily be given effect to. Therefore I submif that the
guper way fo desl with this matter is not to pass a resolution of this kind buf
consider it earefally in the context of what can he done, the general polioy
being lnid down the general outlook, or if you like, the genersl ohjective. T
ultimate cbjective may not have to be recomsidered but many of the things
leading up to it may have to be reconsidered from time to time, be'eausens
manner of changes are taking place, For instance; if T maxr put one aspecl
of the case before the House, T think tha¥ the progress being made in techno-
fogy and in sciemee is so enormous and so rapid that within a fairly short space
af time, let us say 15 years, the whole concepbion of modern industry will
<hange completely. New sources of power come in and thgse sources Af
mﬂr will upset all the methods of production that exist today. much nwre sa
_ what the Tndustrial Revolufion did 150 years ago in England and also in
rle_l'ggt of Europe, All thesé enormous changes are going to take place and
{ find that many of us, whether we call ourselves Soei&lists;f:mmmists ot
Q‘_*E_i.t%ﬁm or by any 'd_iﬁgi name, are sinmylarly unawnré of these big changes
taking placo. ¥ are 8o nnaware of thie that they think morely in te
Dot of the grester wealth coming inte existéuce by fresh methods bub r

g
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<! ouly changing the ownership of industry which of course be importank
from gha point of view of urefti.ng equality and we should dm Distribu-
$ion is most important but what ie far more important is the dynamic fuure.
In the changed situation all over the world new sources are coming up which
might completely revolutionise our agriculture as well as our industry.
Therefore what I think is most important for the Btate is this, Whatever
may happen to the existing sources of production, these new and novel sources
of production should always remain in the hands of the BState. We should
not sllow these new methods to go into private hands snd thus become private
monopolies. And in regard to the existing sources we should proceed step by
step and avoid any drop in production or upsetting of the economic structure,
in so far as is possible.

The House knows that we have got a large number of big schemes or pro-
jects dealing with river valleys. These schemes deal with constructing bi
reservoirs, hydro-electric works, irrigation canals, prevention of erosion an
malaria prevention and so on and so forth. ' These schemes are going to require
a vast deal of money and by far the most important thing is that they will be
the basis of all future growth. They will go & long way in solving our food
problem, in providing that power which is essential for all industrial growth.
Once you have got that power you can go ahead pretiy fast. So the Govern-
ment decided to concentrate on the rapid development of these river valley
schemes and not to fritter away their epergy on more or less temporary
expedients here and there. If we are going fo concentrste on these big
schemes are we going to divert our energy from them in acquiriug this or that
fittle industry which may make some or no difference at all, which will create
upsete here and there and not lead to that basic foundation on which all
imdustry should rest iv future? Therefore, even from the point of view of
socialisation we should proceed with the foundations first, lay them down,
have a system of priorities and timings, take over any seetor of the national
economic and socialise it when the time is ripe for it. ‘When the time will be
ripe I cannot say. We require not only money but, what is far more impor-
tant, trained human material. In fact that is the only essential thing in the
gltimate analysis, whether it is industrial or any other department of life.
Let us admit we have not got a sufficient quantity of that trained humap
materia] in any aspect of life in India todsy. We have produced very high
class persons in every department of life—in science, in industry. We have
some of the Bnest gcientists in the world. Nevertheleses they are few. They
sre not enough. They are also in industry. The House may remember that
QGovernment appointed a Beientific Manpower Commitiee some little time
back because we attach the greatest importance to using the scientific man-
power we have got, to increasing it and rapidly augmenting it. That Com-
mittee teported and its Report was considered by Government. Many of its
recommendations were adopted. We are #rying our besf to inecresse our
technical and other personnel by sending people abroad and getting peopls
from sbroad to come here to teach our students here. All thix is the real basis,
the foundation, that is being laid down for future progress and the other rather,
if T may use the word, theoretical and doctrinaire approach of atating that we
are going to make them big changes does not help much. On the other hand
it gives a comtpletely wrong picture to the people who do not realire what is to
be done, what preparations have fo be made before the various steps can be
gaken. Therefore I submit that a resolution of this kind will not be helptul
at all. I hope that some time during this session, if it is possible, we ma
come up before hiz House with certain specific proposals or policy stats
fn regard to industrial programme? Naturally whefever programme we may

would have to have the sanction of this House, )
. To refer back to the Congress Bubi-Committes’s Reporb, nsturally, if sny
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gnmm}. economic or other, receives the final sanction of the All India

&gxm(}ommitwemdlhae Committee calls for that programme to be

, most of ue in this House ure bound by that mandate. The finsl
authority no doubt is this House for any programme that has to be adopted,
buf most of us are bound by any programume definitely and precisely put for-
ward by the All India Congress Committee and we shall have to place it for
adoption before this House. But the All India Congress Committee after all
is not an executive body: at the most it is & policy-laying body. It will lay
down the general policy, again paturally leaving. it to this House or to the
Government to time it as it thinks it expedient, fo give eertain priorities and
to go ahead with it at a pace which may be considered right and proper.

The House knows that in regard to the lend system our genersl policy bas
been to put an end to what is being called the zamindari system. The pace
has been slow, not due to any lack of effort but Because all manner of difficul-
ties cropped up. Still I hope that the matter will be gone through fairly
soon. That again is one of the foundations on which we can build ally!hibf
else. There has been talk about collective and cooperstive farming. I shoul
like collective and cooperative farming in this country. 1 hope that in amy
event, if uot on large scale on a small scale, we shall begin soon with coopera-
tives and, may be, with collectives. But it is obvious that before you can
think of them you have to put an end to the present land system which
prevails in the greater psrt of India—first of all the big zamimnderi system.
then, may be, other aspects of it—und that is not such an easy matter. I%
is not a matter of & few, whom you might call capitaliste, disliking it, but
possibly a very large number of peasant proprietors disliking it. Obviously,
whatever decision we may make must have the consent of the large nunber
of people. We cannot force it down the throats of the vast majority of our
-peasants. We have to convert them. The best way to do that is to give a
Living example by cooperatives, how they will function, and .hen only can
they be converted. India is a huge country, We may have various types of
agricultural economy side by side and gradually the one that is best suited will
prevail. Even in cooperatives there are so many types. I cannot say
immediately which is most suited: may be that one type may be suitable in
one part of the country und another in another part.

Finally therefore I would assure the House that so far as we are concerned
we are very auxious to draw up a particular statement of policy in regard to
our industrigl progremmme. 1 do not think ut this stage that statement will
go very far into the future. It is risky to go far into the future. It is for
non-official organizations to look far ahead into the future, but for a Govern.
ment to comamit iteelf in the long distance is not safe. We will come up
before the House. I should l!ike to sssure others who may not be in the House
that whatever we may do, we wan$ to pub production first. We think it is
mmost essentisl. Production obviously depends on a very great deal of
eooperation between those people who are most concerned in production.
Ubviously we want the good-will of the industrialiste of the country. The
question is often asked, ''Have you got the personnel to nationalise indus-
tries?”" Well, as I just now said, we have not got enough. But the question
rather surprises me, because it is the same personnel that might be used
whether industry is nationalised or not. The personnel which function in
private ind will 5% leave the country when R 15 nafionalised. It is the
Same personnel, including the tains of industry who will alm be yfilized
because of their vory spcoial ability—mansgerial, exeoutive, etec. Now, the
point is that in any programme that we put forward we must have the targeed
mensure of good-will. We must not allow it to affect production, ete. At the
samp time we must lay the foundations of future progress jn The direction we
sm ab. Thay was the outlook with whicll we framed the Bub-Commitiee's
Heport. Thit is & document for you and the country to consider. We bmd.
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id speeial attention in this to the fact of not . having a breuk, of nob
very speei f

‘l‘;:i'ing any big upsctting factors, but of gradually and . nevert 9

tairly quickly making a changeover in such seotors of esonomy which are most
capable of bearing it to the national advantage and then muking othe: chapges.
1 would therefore beg the Honourable Member not to prees a resolution which
on the face of it cannot be given effect to, :

Mr. Hussain Imam (Bihar: Muslim}: Mr. Speaker, after the very lucid
statement of the Honourable the Prime Minister 1 do not rise to press for the
acceptance of the resolution but just to point out the condition of the things
8s they exist in India today because of the foreign rule that has been & malign’
ing factor all these years. India is of enormous size. Nevertheless the essen-
tial items which go towards making a country industrial are very much lacking.

In the discussion the other day on the Eleetricity Bill, we learnt how small
was the production of electricity and its consumplion in India as compared to
other countries. In coul we find that our sctual production is less than 15
per cent. of the production of coal in the TU. K. The United Kingdom is not
bigger than one of our provinces, yet its production is nearly six 1o seven times
higher thau that of Indin. Coming to steel, we find that the production during
the last 25 years in India is less than the production of the last three months
in the United States of America, These are the conditions in which we are
living todsy. We have, Bir, on the one hand a very welcome move by the
Government. For instance a steel company is going to he started with the

joint eapital of the Governmentse—Provincial and Ceutral. Thrt is a welcome

step. But what | wanted to urge today is that it is necessary that we should
have an overall picture und a detailed programme for every item of the develop-
ment of India as an industrial country. It is necessary that some kind of
indication should be given to the present capitalists—whether they are likely
or not to he taken possession of by the state at a stroke of the pen. 1 am not
sware, Sir, but 1 am told that the capitalists are nervous. They feel that they
cannot trust the Government. They do not know when a kind of order will
e passed that a particular industry is to be nationalized when they will be
out of the markei. Just look at the Reserve Bank of India shares.  They
tumbled down immediately the announcement issued that it was going to oe
nationalized, The Gavernment can, without in any way controverting ‘he
domain of private capital, start parallel industries of their own. 1 agree
entirely. with the Honourable the Prime Minister that the resources of India
are not so great ihat it should waste much of them in scquiring the presend
industries. But there is one thing to be said. If in the important spheres it
could be made clear that in such and such things all future industries will be
started hy the state, we will know where we are. If the government controlled
eoncerns are run parsllel with private industry, both the private capitalistio
system and the nationslized system will he on their mettle. They will think
that we have got a parsllel systemn. The two will be examined every ‘ay.
Every citizen will say which is working more efficiently snd better and for
the greater advantage of the state: and it is this epirit of healthy dompetition
which T wish to see in India, It is not necessary that all the indistries should
be . nationalized: but it is very necessary that those indugtries in which are
the foundatiops for indusirial development should be taken up by the stade
s a first measure. Even in the Tata-Birla Plan or the Bombay Plan it was
mid down that the Government should be given authority to run those plans.
That at least is an ngfeﬂ:.. thing between capitalists and socialists. Both
want . that one eart of the industry should be nationdlized. T.et us have »
statement spacifving industries inewhich governmeént will not allow ° ]
smpital o come in. Private capita] need mot_he ghy of coming obt ii' it
asenred of o just deal by the  government. fy amusifig’ thin exprésgion
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because l:'eo‘m. Mr. Spesker, from a province which, 6., grageful 1o the
Honourable the Deputy Prinse Minister for his statemeiit about “the ‘fauch
maligned ‘class of lundicrds. . Speaking there e stated  the absurdity
of suggesting a compensation of 23 lakhs for an income of more than
135 lalfhs per annum. Sir, this is the thing which is causing trouble to the
industries. It is not so much the idea of nationalization which is troubling
them. It is the compensation which is troubling them, and it is for this
reason that 1 weleome the announcement of the Honourable the Prime Minister
that the resources of lndia should not be squandered on paying- compensation
{0 the already established industries. We have much work ahead and ihe field
is wide enough for both private capital and government to operate. What is
neceseary is that produetion should be increaved and it should be increased
at a rapid pace and in those spberes only in which it can be most cobducive to
the increased reistance of India, 1 want that India should be self-sufficient
both industiially ax well as on the food front. 1 should have expectad. that-tks
Honourable the Minister of Agriculture would be here o tell us spmething
about the way in which co-operative -or eollective farming will be started.
What is the Govemment's policy in that respect? The Palestine Jews have
given a beautiful example of colleptive farming withoui communism. Thal
experiment, Hir. is worth studying. From the Agrienlture Department of the
Governinent of India a deputation went to Palestine. It studied the situation.
T+ hes given a very exhaustive and illuminating report. We have got the
material with us. The only thing is that India is foo big. As the Honourabic
the Prime Minister pointed out. vou cannot have uniformity here. Thery are so
many differences, o0 many different conditions, that vou will have to have
systems adaptable to different parie which may differ from one another. IS
is the very iiwrait-y which has made the task difficult. but this diversity and
difficulty should not stand in the way of meking a beginning. I am only
pleading for a beginning. For instance let us look at coal. The coal industry
is nationalized in England. The Opposition benches in the Legislature nave
been asking all these years that cosl should be nationalized. Coal is an item
in which nationalization will not involve a very large capital. But thése who
are conversant with the working of the coal industry know how harmful the
eplitting up of the ownership is. Large quantities of coal are heing wasted
because there are two owners. One owner cannot work in place of the other.
It is more convenient to work from one side, but it cannot be worked because
it does not belong to him. All those economic factors come in and if as s
beginning we were to start with the nationalization of coal and a declaration
that all undeveloped mineral resources belong to the state, then we wonld be
a long way on the path of nationalization without in any way encrosching on
the presarves of the capitalista. I believe in ‘live and let live’. I have :o
grouge ageinst capitalists, but T do wish that this domain, which still remains
for the nation to be exploited, should not be handed over to the capitalists,
1 would invite the sttention of the Honourable Minister for Industries to (he
urgeney of deciding these two questions of nafionalization of the mineral and
developmental resources, where no clashes are involved; and secondly, nationa-
lization of conlmines. After that in the order of importance T place as third—
Government i# already taking up electricity—so, T am placing it as third that
we must have more and more iron and steel factories. There too. T wish that
whatever industries thore are of private ospitalisty thev should be allowed fo
remain but no future capitalist invertments in these $wo industries are required.

»

M we take these two or three concrete steps. we will go a long way to zivi
satisfaction to the Socialists that nationalization is taking place. giving 'sstg
faction to the cepitalista that their domain is for the moment # Jeast safe,
and -thirdly we will go o Jong way in increasing the material wenlth of -the

country. ¥
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Kazxi Syed Karimndin: Sir,hmplytotheipoeuhmadebythlﬂonoumbh
Mr. Hussain Imam, I have very little to say. He has entered into a discus-
sion as to which industry should be nationslized and which industry ehould
noy be nationalized. Then he had suggested o programme of competition and
race between the privately-controlled and Btate-owned industries, whith is
most unhealthy as the private capital, in order to defeat the Government
scheme, may not earn profit for two or three years.

Dr. P. 8. Deshmukh (C. P. snd Berar: General): May T know, Bir, if this
is the speech in reply? There are other Honourable Members who want to
speak

Mr. Speaker: Nobody sought to catch my eye, and I called up Mr. Exrimuddin
fo reply—Members bave to be on their alert. The Honoursble Member may go
on.

Kxzi Syed Karimuddin: Bir, in view of the assurance given by the Prime
Minister and his agreement with me in the eollective and co-operative fsrming
and the gradual nationalization of industry, I do not press my Resolution and
degire to withdraw it.

Mr. Speaker: Has the Honourable Member leave of the House to withdraw
Eis Resolution?

The Resolution was, by leave of the Assembly, withdrawn.

RESULUTl‘ON RE. ABOLITION OF ENTRIES OF CASTES AND

RELIGION, ETC., FROM GOVERNMENT REGISTERS, FORMS
AND RECORDS.

Bhri R. B. Diwakar (Bombay: General): Mr. Speaker, Bir, I have the
honour to move:

“This A bly is of opinion that for any purposes connected with the State or it
services, the Government of India shall not recognise any caste, sub-caste, sect or religion and
that jn futare it shall abolish the mention or entry of caste, sub-caste, sect or religion in any
forms supplied by Government or in any records or registers kept by Government.”

This is a Resolution, Sir, which touches one of the aspects of what may
be called the communal problem in our countrv. Of course the communal
problem is a very vast one. It has a number of aspects, but here I have
picked up only a small part of it and just pointed out what the Governmeu#
oan do to discourage what may be called communal consciousuness, or com-
munal patriotism or communal hatred.

Of course of the many bad legacies left by the British Government, I Jook
upon this communal problem as possibly the worst, There are other legacies,
one of them being the Btates problem, for instance. Another we might say
is the bad Provincial map that the British Government has left, which involves
E:lygbh or composite Provinces in which it is very difficuls to work on a reslly

mocratic basis. Another %egacy which I may point out is what may be
called the huge Bervices machine; it is very good, very efficient, for centralized
Government, but at the same time for easy. democratic working, summary
decisions and quick results, it seems to be too heavy a machine. All the samc,
here 1 want to take up only the communal problem.

“The communal problem as T said was the worst of the problems in so far
s it is very broad-based, i¥ is very subtle, it is psychical, eocial and what opt,
and therefors it permeates practically the whole of our social, economic and
political life.® T4 creates flssions, groups and cross-sections in the body politio
which are absolutely barmful to %he collective good of the whole community er
%the whole Nation.
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Kaxi Syed Xarimuddin (C. P. and Bersr: Muslim): May I koow, 8ir, who is
in-charge of this Resoluticn from the Government Benches?

Mz, Speaker: At prosent st least there is the Honourable Educstion Minister
sttendipg to it. The Honourable Minister for Works, Mines and Power is jusk
coming. - It is quite all right. The Member may continue. -

Shri E. E. Diwakar: So, thatmaybesaidmbethe worst of the legacies
left by the British Government; I also pointed out how it is very widespread,.
broad-based and subtle.

I think we will have to study the problem from a very scientific point of
view and see as to why this problem is on our heels in every activity that we
take up, whether it is educational, industrial, social or economic. Everyw
we are faced with small groups almost seeming to act against each other and
cancelling the energies of each other. In fact, very recently certain things have
happened in the country which I think must open our eyes much more to the
enormity of the problem and make us tackle this problem not only. piecemeal
as I am doing now from a single point of view, but on & very large scale in
the educational field, in the socisl field, and try to creste common interesié
and common memories for the whole of the Indian Nation. The tragedies snd
the great calamitous cvents that have recently happened. have affected indi-
vidual life, group life as well as national life, and therefore the enormity of
the problem has touched almost everyone of us. But as 1 said just now,
rather than going about that big problem. T have taken only an aspect of 1
and just tried to see how the Government can discourage the caste couscious:
ness or the communal consciousness which is at the root of the whole matter.

Shrimati Dakshayani Velayudhan (Madras: General): On a point of order,
8ir. TIn the New Constitution we have given recognition to caste and seats ars
reserved for Muslims and Scheduled Castes. .

Mr. Speaker: That will be a matter for the Honourable Member to argue
when her turn comes.

Shrimati Dakshayani YW: But I wan$ to know whether the resolu-
tion is in order?
Mr. Speaker: That is after sll a proposal.

Shri R. B. Diwakar: Caste or communal consciousness is at the root of’
commuual patriotism or caste patriotism, communal hatred or caste hatred
with the resultsnt conflicts. Tﬂnt is why 1 am just trying to probe into the
matter and see as to how far the Government cen discoursge the growth of’
this kind of consciousness.

If we look back on recent history, especially during the British period, we
can Very easily see that caste and communal consciousness bas been encouraged -
in & number of ways by the British Government. They had a purpose im-
encouraging it and they took sdvantage of every occasion to do so, It wes in-
the interest of the rulers at that time to see that these group patriotisms fought
egainst one another and stood in the way of a consolidated national conscious--
ness. In fact for years, possibly for decades, they thus succeeded in prolonging
their rule, Bince 1857 their policy in regard to recruitment for the Army,
their policy with regard to distribution of seats under the reforms and their
policy in drawing up the census has been obvious. In these three fields we
can very easily mark how they tried their best to oreate castes wiere thers
were none and made people more caste-conscious where they were already so
:g promoting new rights and new privileges. In faot, there is clear evidenos:

ab they tried to encourage and promobe this kind of caste-consciousness.
It not anything else, this evidence itself should be sufficient -fof us to look:
Upon this vipious system that they promoted ss something which is:
dangerous, something which is antinational. -
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1 da not want tc take the time of the House by giving very leng quotations,
I would just mention for the information of Honourable Members -a-schelarly
book by Mr. Ghurye, “*Caste and Race in India” where he has clearly shown
by exhaustive quotations how the British Government encouraged the poison
of caste-consciousness in the -three fields of Army, the legislature and local
bodies and census reports. )

When this is the case, we have really to see as to how we can undo much of
the mischief that has been dene. Even today as we go along almost from
birth to death, at every stage, we are made conscious of our caste or community.
We are made to feel that we are a very small group or a very big group. as the
case may be, that we have an individuality of our own, that our interests are
suffering and that we have to struggle hard hy consolidating ourselves us a
group or as an organisation by asking for rights and privileges as against other
groups or eistes. All this is the consequence of what 1 may call easte-conscious-
ness or communal consciousness. Now. there is the birth register, for instance.
In the birth register, in addition to all other details, there is a column for caste.
If we go right up to the end, I think the funeral register, or the death register
also contains a column for caste. Even after death possibly this conscioueness
is not allowed to leave us.

Then, supposing we go to school, in the school register we have a eolumn
for caste. Then, if we apply for a government service. our caste has to be
mentioned. Supporing I am a witness in a court, there too, T have to say

- that I belong to e particulsr caste. If I fils a complaint, well, there tco I
‘have to say that I belong to a particular caste.  And there is no end, I night
say, to the caste-consciousness that is generated in a number of ways and
we are made conscions every moment of our life. In fact, 1 was
amused to find just now that in a railway risk note you are asked
to mention caste. This is only an illustration to show how we are made caste-
conscious at every step. Therefore, I have been thinking as to how far the
‘Government can discourage this kind of caste-consciousness. As I said just
now, it is a very big problem and it has to be taken up on a verv wide scale,
in the educational, the social and other fields. But at the same time that does
not mean that we should not take it.up from the point of view of Government
and try to discourage it to as great an extent as possible,

My Resolution is very modest and it really wants to undo whas Las been
done. TIn the first place, it says ‘‘that the Government shall mot recognise
any caste, sub-vaste. sect or religion” so far as the State and the State
-serviaes are concerned. This is the first part. Now, here, certain vested-interests
‘have been created hy-conventions or by rules or by deliberate administrative
action, and it is natural for those people to think that this is possibly an attack
against such vested interests. 1. positively deny any such charge simply
because, if at all there are any educationally backward or economicaliy back-
ward sectioNs in the body politic, it is the duty of every Government, much
‘more so of a National Government, still more so of a democratic National.
Government, to see that all backward peoples, whether they are backward
in the economic field. in the social field or in the educational or eultural field,
are supported and given special facilities for culture. for education and for
‘the improvement of their economical condition. T shall fully support anyone.
who would suggest any method of improving the condition of the hackward
peoples in- this country. There is no question about it. Therefore, T say that
his firet part which says that there should be no recognition of any caste,
sech or religion in the matter of the State and the State services iz a very
desirable and® ngcessary one, and I fully believe that any kind of privilege o
right bestowed on any person o} any group on account of his or its easte is
ereally not so much a healthy and good encouragement, but I say positively.
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that it is a part of the vicious circle which is created by caste cohsciousness
and caste patriotism. It oply perpetuates that particulsr  consciousness and
by - perpetuating that consciousness it brings in evils which it really waats
to negate or o destroy. Therefore, that is not the proper remedy for really
removing that kind of backwardness which is the cause for ‘asking for certain
special privileges' or rights. I would therefore suggest that while  trying -to
remove the causes of this kind of consciousness, let us try by all ineans possibl:
to see that everyone in-our nation, be he of any caste, be he of any ereed, or
‘be he of any religion, is really brought up to a eertain common level of education,
of economic condition and of culture.

Then, the second part of my Resolution says: **Government shall in future
abolish the mention or entry of caste, sub-caste, sect or religion in uny forms
supplied by Government or in any records or registers kept by Government'"
I think this part is also in piece with the first part, but then there need ot
be any apprehension as regards the other part, because it does not mention phere
any Services or any particular privileges or any vested interests at all. 'The
Government, by "keeping these records or issuing such forms as contain the:
mention of caste or creed or sect or religion, are perpetuating in a way this
caste consciousness, which I said is at the root of all consequential evil effecis
flowing from it aud which are unfortunately anti-nutional. The second part
does not lend itself to any spprehension on the part of any vested interésts
so far as I can see; but all the same, if there is any general apprehension,
as my Homourable Iriend just now pointed out, that gince certain seats bave
been reserved in the next constitution, and if the mention of caste, sact and.
thése things is prohibited, how are we to know that particular groups belong
to particular sections or particular castes or particular commuiities?
Well, that is a difficulty, but-1 may point out that even as regards thesc
‘reservations and certain privileges or rights, I am one of those who would see
that these reservations really disappear at the eurliest possible moment from
ot - congtitution.. Still, some might ask, “‘SBupposing’ we, continue them for
the next ten vears?’’. Well, then, T might point out there is the 1941 census.
That should suffice for any such reservations to continue for.a snall span
of time; but in no case, the mention of caste. creed and other thingg in all
these forms and Government régisters it justified, beeause -every time ghai
we make mention of these things and we keep such registers, we sowehow-
become a part and parcel of the vicious cirele which has %)eeh once set round.
and. therefore I would point out that this is a very small beginning of tackling
the problem from the Government side. There might be a number of positive
things that mav be suggested. Tn fact. when we talk about this problem,
many people say ‘‘Well, intermarriage is the only thing that is effective.”
If theré'is a possibility of a legistation on that-score, I am willing to go to the
extent of sayving that for the next twenty years, no easte murriage should be
recognised! Onlv inter-caste marriages  should be recognised. But then;. shat
‘does_not serye our-purpose. . Nor do I think that only a few.mentbers sitting
here are “‘the people’’. We may pass such x-Resolution of We may pass such
arﬂlegigiatfo'n, but-still ¥ do-mot think that we shall be in that case representing
the vast number of people outside. 8o it is not a question as to how many
other things can be done or-cannot be done; it'is a question as to where are we io
begin it and how to begin it. T thought that in a modest way I can sugge.i
ﬁfis'ﬁesoluﬁon. and commend it to the House for acceptance. ‘I have tried

no doubt ‘o allay certain misapprehensions, but at the same time, T

47, m.  do not go into the details hefe because this is nét a matter merely of

.convineing by - arguments. When such steps are about to be {faken

by  the Governmenf. which affect. the privileges or the rights *of back
.ward peoples - in this' nation.. ‘I -am - sure . Government . would never
‘allow backward people to suffer. T believe that this particular resolution

-
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ccan be very easily operated in that spirit. When this is operated and when
wertain difficulties arise as to preserving the rights and privileges of certain
sections of backward peoples, I think a modus operandi can Ve very easily
aworked out which would not in any way act prejudicially against sucn backward
sections of our nation. With this few words, I would commend this Resolution
4o the House.

[At this stage Mr. Speaker vacated the Chair, which was then occupied by
Mr. Hussain Imam (one of the Panel of Chairmen)].

Mr, Chairman: Resolution moved:

“This Assembly is of opinion that for any purmaes connected with the State or its
‘services, the Government, of India shall not recognise any caste, sub-caste, sect or religion and

+that in futu.re it shall abolish the mention or entry of caste, sub-caste, sect or re_llmon in any
forms supplied by Gover t or in any records or reg:sters kept by Government.”
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(English Translation of the above speech)

Pandit Thakur Das Bhargava (East Punjab: General): Sir, the Resolu-
#ion placed before the House is in & way a cure of only a symptom of the
diseave. Here the Honourable Mover hag just said that as a matter of fact
he is not opposed to this cure which is the sure remedy for the real disease,
but however he shuns this cure so wuch that he ecalls it nothing but ‘specula-
tive and problematieal’ matter. I have a serious -complaint against it. For
instance. the man suffering from pneumonis developes eough end if ALy man
gives him medicine for cough only he is not his friend. The actual disease
is due to the trouble in the lungs, and the cough is only a symptom. As a
watter of fact, the only disease which is in India today. and which has been
eating up the vitals of the people is the caste systemn. I am prepared to
accept that the British Government have taken an unfair advantage of it
in the Army, the Railways, and in many other places. If they have done
80, it is due to our mistake. Just have a look at the evils done by this
system before the time of the British Govermment. I want to say that his-
tory tells us that the cause of the dowu fall of the Marhatta Rule in India
wus the caste system only. If you review the history of the last two or three
hundred years you will come to know that the fight which took place between
the Rajputs, and the Jats on the question of caste and sub-caste had this
result that foreign nations took possession of India. Its only cause was the
caste system in India. Why Pakistan came into existence? The cause in
my opinion is that in every vein of the Hindus the caste system permeates.
The effect of it is that now we are not prepared to recognise a human being
#5 o human being. | am sorry that a féw of my FBrethren, perhaps do not
celish my words, but I would like to place before the Howse my real ideas.
If we glance at the Tndiavn history we would know that even several thousands
years ago all of our ancestors died fighting against this caste gvstem. Still
this disease has not been eradicated. We need not zo very far if, yvou would
survey the life history of Mahatma Gundhiji, vou would see how much effort
.he had beeny making against this caste svstem. He said that if the caste
svatéin remains as it is today the Hindus will be annihilated and the society
ghall not progress. We are aware of the fact that on his. initiative he mar-
ried his son to the dsughter of Shri Rajagopalacharya. Before that, Shri
Dava Nand Swand also had been teaching us to put an end to the caste
grstem. All of the Sikh Gurus ako crusaded against the caste system. The



ABOLITION OF ENTRIEs OF CASTES AND RELIGION FROM GOVT. REcokps 543

Great Budha and Mahavir Swami and all other Social Reformers, withoub

exception} vigorously opposed the caste system. DBut this has now so much

permeated our system that it cannot be eradicated. ‘Zamin Jumbad Asman

Jumbad Nah Jumbad Gulmohammad’. (Let the world change, but the casie

system remains unchanged.) As regards the English we may say tha. they

behpved ill with us in this matter but now our fate is in our own hande and -
if we do not go_on right paths thea who is to blume? :

Thirty years ago, in 1918, the Honournble President Bhri Vithalbhai Patel,
placed before this House a Bill regarding Inter Marriage among the Hindus
but no practieal result has followed so far. I gave a notice of one such Bill a
few days ago and I hdpe that it will come before the House "on the 926th
instant.

Dr. B. Pattabhi Sitaramayya (Madras: General): We will accept that Bill.

Pandit Thakur Das Bhargava: 1 am thankful to Dr. Pattabhi for this,
and also thank him for his blessings. I look upon his orders with great
regard, And if he would accept this Bill, as he has said, I have no doubt
that the country will follow him. But it requires very greai efforts.

Most respectfully I beg to state that you can say about the British thai
they wanted to divide us to keep their hold on India, but when here on the
15th August, 15 Ministers were appointed, may I ask you why the 16th
Minister for Social Democracy and Social Reform was not appointed ?

A few days ago, I suid that if vou really want to make progress, vou would
have to make many changes. 1 mean to say whether the -fifteen newly
appointed Ministers are prepared to take the pledge that they would marmry
their children out of their caste. And also whether all the Members of the
Congress Committee who have made the wearing of Khaddar their creed
swear that before joining the party and hecoming members of it they would
inter marry their sons and daughters. 1f the members of the Congress Com-
mittee and those of the all-India Congress Connnittee follow with their pure
hearts the lesson taught by Gandhiji, then 1 am sure that the conntry will
soon change for the better. But, this appears to be vain hope, ns the caste
system has so much permeated our blood that‘\‘i: will not leave it easily.

The Resolution under discussion seéems to uM verv innocent. but several
gentlemen understand the effect of this Resolution thus that those who have
monopolized services in these days, would not allow to get into service such
castes and sub-castes which are lower than theirs, But [ will state and will
state even by beat of drums that this idea of theirz is not true and that to
entertain such doubts and suspicions is not proper. Such an idea cannot, I
am sure, enter the pure mind of Mr. Diwakar.

I welcome the speech of my friend, Mr. Diwakar, but I must say what
is the use of cutting only branches and leaves if you do not strike at the root
8f the disease. If you want to make a true and united nationdlity which
has repeatedly been mentioned in the objective Resolution of the Constituent
Assembly, you should then cut the root of this existing evil.

For the attainment of the real object this is the only remedy which has been
called as ‘speculative’ by Mr. Diwakar but which I am sure will prove sure
and certaih ‘panacea’. To speak the truth, had 1 heen the Dictator of India.
I would have atonce issued ,an ordinance that the person who would marry
his sons and daughters in his own caste would be punished with six months
imprisonment and would have seen it worked. . Y.

An Honourahle Member: Khuda Ganje Ko Nakhun Na De. Wes, GGE willew
not give me nails, I know. But todny, which man of sound mind can deny
this fact that inter marriage is the bedrock of thesUnited Nationality and
the unique remedy of .India’s ille. Today i the time of tesp for every patriot
and every Congressman. Small communiti®s do not constitute our caste bud
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" the whole of India is our eommunity and humaniwy is our creedd  Whoso-
eéver, men and women, would forsake their own castes and inter marry, would
maks true soldiers of the Indian Nationality.

We abandoned the principle of humanity and indulge in internecine

" quarrels. But now after undergoing so many misfortumes, and. after killing
80 many Hindus and Muslims if we have not .even learnt the simple lesson
of harmony, I do not know when we will learn the real lesson? The tragedy
Is that if in any office if the chief Officer is a Muslim you will find the whole
of his staff Muslims and if a Brahmin is appointed on a big pest, you will
. see all Brahmins in his office. What is the question:'of Brahmins, Appoint
a Bikh, you will see all Sikhs; appoint a Bhargava, you will see all Bhax-
gavas; appoint a Kashmiri you will see all Kashmiries; and also if you appoint

o

& Madrasi you will see all Madrasis.

What is its remedy after all, 1 would ask if Zafar Ali's daughter could
marry Parma Nand’s son or wice versa how was this Hindu Muslim collision
possible? Hindus and Muslims would have been relatives. of one another.
Do Muslims live in India only? They live in China also, they live in Japan
too. Then how is it that a Muslim of India may be a well wisher of only
Pakistan, whereass Muslims of other countries should ,be loyal to their own
countries. The present time demands that the dangerous disease of multi-
farious castes is far more worse, than the diversity of religion and must be
rooted out. '

In ancient times caste was not determined by birth, and marriages took
place among various sub-castes. In the age, of Mahabharata Kashtriyas
married Brahmins and children were born of them. - I challenge the man who
proves that according to tha Hindu Bhastras caste was recognised on ihe
basis of birth, but it is quite a different practice now and this practice has
been a sowrce of our ruin.

How strange it is, tha® a Muslim can become a Hindu, and a Hindu
can become a Muslim, but neither a cobbler can become s Brahmin ner a
Brahmin can besome cabbler. A Jat cannot become a Rajput, or a Rajput a
Jat. I do not uunderstand what mystery lieg at its bottom? If I wefe to
mention the distinctions between diverse-castes and sub-castes and to relate
stories about themn, they would not be finished in hours and days, but perhaps
& number of members in the House have not heard this that in a certain part
of India an agriculturist jat has to pay one third of the produce, while =
Rajput has to pay one fourth, i.e., the taxation of that land increases and de-
creases according to the caste and community. These days also there are
still many districts in which a Jat cannot ride a1 camel in a Rajputs villags.

SBervices are secured on the basis of caste and so.much so that even ad-
missions to schools or a college .are regulated on the basis of caste and ereeds
‘Quike recently, a few days ago a Madrasi friend of mine who is amr M.L.A,
related te me the fact that his son was refused admission to an Engineering
College, because he was a Brahmin, . .

There is only one remedy for this wildness, modness, and disease "and it
5 inter-marriage. If you would not adopt this principle and would not act
upon it then most respeetfully I would state that you can never succeed,
If you accept the principle of inter-marriage along with this resolution and
act 'upon it, T do not oppese the Reselution, becawse this resolution can then
Be aceepted as an handmaid of the Inter Marriage Bill.

"1 suppose that my fifteen minutes’ time has finished. TIn the end I would
like to repeat that the obstacle of caste and creed in the way of our united
nationality can bekremoved by inter-marriage only and there is absolutely no
other remedy. If 'you pass the Resolution by sccepting this prinsiple I

.
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would have ne objection, otherwise I oppose the Resolution.
An Honourdble Membei: Let us have the views of Government.
|  The Honourable Shri N. V, Gadgil (Minister for Works, Mines and Power):
Sir, if it is the desire of the House I can intervene at this stage, if the Chair
so directs. _

Mr. Chairman: The Government Member has a right of double interven-
tion. He can intervene now as well as at the end. 1f it will facilitate dis-
cussion 1 would like to call upon him to speak now.

Shri Ramnarayan Singh (Bihar: General): Sir, does the subject relate to
the Department of Works, Mines and Power? ) .

Mr, Chairman: The Honourable Mimister has been placed “in charge of
this Resolution. ' '

The Honourable Shri N. V. Gadgil: Government functions on 'the principle
of joint responsibility.

Dr. P. S. Deshmukh (C. P. ana Berar: General): Sir, I would like to
request the Honourable Minister to make his statement after 1 have spoken.

Mr, Chairman: The Honourable Member will be called afterwards.

Dr. P. 5. Deshmukh: 1 wanted to request him not to commit Govern-
inent in any way. )

The Honourable Shri N, V. Gadgil: Sir, | have listened with great atten-
tion to the speech delivered by my honourable friend Pandit Thakurdas
Bhargava. 1 feel that after the 15th August last there can be only one
caste—that of Indian—and one religion—that of humunity. But Govern-
went have to deal with practical aspects ol administration and have no clean
slate to write upon. I should therefore like to put forward the views of
Government as precisely as possible. In so far as the Mover's object is to
ubolish distinctions of caste, religion, eommunity, etc. [rom public adminis-
wation, public services and other spheres of State activity, I do not think
there can be any serious controversy or diffcrence of opinion. In fact it is

" what we have been fighting for over a period of years and what we have
tried both to preach and practise. Our struggle for ke abolition of untouch-
ability in-all forms is net only symbolic of our outlook but it is in itseif a
slear testimony of the sineerity and the conviction with which we hold this
view. Indeed we have already gone some way to nchieve the objecs which
the Mover has ir view. In the census of 1941, for instauce, no caste or reli-
gion tabulation was done; instead it was confined only to classification by
communities. The result was that instead of presenting statistics under
hundreds of heads we tabulated them under half a dozen. I am sure Honour-
able Members will appreciate that this was a notable advance in the direction
of simplitied sub national classification.

Then in the public services the alien Government introduced all sorts of
water-tight compartments in the so-called desire to give minorities a fair deal.
Their main object was to vivisect sather than integrate the nation; and they
sought to do it systematically and in an orderly fashion. They first started
with patronising #he Anglo-Fndians and Christians; that was understandable,
They then took kindly to Mussulmans, an affection, which grew as the years
rolled by until it became an overmastering passion. Then they thought as a
purely side business about scheduled castes. The Sikhs were soon added to
the fold. In pravinces backward classes, the advanced classes and inter-
,mediate elasses ware devised. The tribal classes were also impoverised. &
is curious that all this solicitude was manifested since 1928. That is only
after our peaceful styuggle for freedom. I am mentioning all this not with
4 view to have a fling at those who have gone. It is not my hgbit to in-
#ulge in such a pastime, but to say hew during the last 25 ydss of British
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rule in India, divisions and further divisions have been creale{l and what 8

legacy we have succeeded lo. Newvertheless, as soon as we started we initiat-

e action to abolish these anti-democratic trends. It has been the constant

endeavour of this Government to rid the public services of communal reserva-

tion and we have now reduced reservation in services to which recruituent iy

iéy impetitive examination to only one, that is in favour of the Scheduled
agte.

In the constitutional field also, we have now abolished reservation on the
basis of separate electorates. We are also doing sway with recognition of
communal and caste distinctions. .

Our attitude to the Hounourable Mover's resolution therefore is not only of
sympathy, but of coutinuing action directed to achieving the objectives laid
down in #. At the same time, I would remind him and the House that
we have a legacy of years to live down. The Gordion Knot whieh man and
time have combined to tie in ever increasing complication cannot be cut in
one stroke but has to be smilingly unravelled. So long as we are still used
to think in terms of the past and act by force of acquiréd habit, so long as
we have to deal with entrenched vested interests, it would not be possiblo
to abolislr these distinctions by one stroke of the pen. We have to acquire
a new outlook. We have to take a new vision, All that will take some
time. .Until we have gone a long way in changing people’s habits and minds,
such distinctions will persist. But I have no doubs that their intensity will
not only gradually but rapidly decrease. With people becoming used to
democracy and acquiring fhe new idea of human dignity and reeing national
viewpoints iu action, the progress towards the goal which the mover has set
1o his resolution will be more quickly reached than we ever believed it could
be. It would then be p new India, an India throbbing with a new life,
instilled with a complete sense of unity among its people. That is what we
have aspired for and that is what we hope to achieve, if not in this genera-
tion, then at least in the generation to come.

[ would ask the mover of the resolution not to force the pace tdo much but
to have patience until the unmistakable forces at work themselves bring about
the consummation of’ our joint efforts to muke this caste-ridden country a
caste-less nation. We have made some progress in that direction, We have
to make more and quicker progress than we could have done some years ago.
We shall examine afresh in what further directions we can proceed on the
lines chalked out in the resolution and T may assure the House that we shall
not hesitate to net in the spirit of the resolution in so far as it may be
immediately feasible.

1 hope that in the light of this assurance, the Honourable Member will
withdraw his resolutien. ' ‘

At the same time, Sir, whatever legislative or administrative weasures this
Gowernment may take, the real, solid and abiding progress will depend ujpon
social conscience and soeial conduet. And in so far as they are concerncd,
nothing is calculated to stir thern more than the :uggestioi: made by 1ny
Honourable friend, Pandit Thakurdas Bhawmava, that everybody who ealls
himeelf a member of the Congress, or for the matter of that an Indian
eitizen, should take up the pledge here and now that neither in his word,
nor in his action, mnor in his thought he will think except in terms of
Wationalism. : .

Shri R. R. Diwakar: Sir, with reference to the statement just mads, I
have a quegtion to hsk.

Mr. Ohaim;m: The Honoutable Member may ask his quéstion.



ABOLITION OF ENTRIES OF CASTES AND RELIGION FROM GOVT. RECORDS 8490

Shri R. B. Diwakar: Sir, there is a reference to what is called ‘examinu-
tion” of the gdestion. I would like to know in what particular manner it
will be done.

The Honourable Shri N. V. Gadgl: I think 1 have indicated the lines of
progress by way of legislative and administrative measures. Over and above
all, the real progress, the abiding progress. the enduring progress, will depend
on social conduct and social conscience.

STo FANFIN  AWMAFT AZIZT, I¥a1a® "iqq 7 S g&q9 AR
qiwd gufeqq fear &, 589 #15 W3y A 5 9w gwaw # s gw
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* . (Er:g'ﬁsh trans.lation of the above specch)
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Dr. Dharam Prakash (U. P.: General): Mr, Chairman, there is no doubt that
the Resolution brought before the House by the Mover contains his good
wishes that are quite essential for Independent India; but before presenting
the Bill we must be able to find out as to what is the real way of abolich-
ing coinmunalism which is now so deeply rooted in the country. Even if we
mey pass this Bill today we should remember that under the very roof of
this House, whére we are framing our laws today, we have agreed that seats
will be allotted to Mohammadans, Anglo-Indians, Parsis, Christians, Sikhs and
the Schedule Castes in particular, on the basis of their population; we have
nq right therefore to say that this feeling.must disappear from services'and
Government records. I am afraid we shall not be able to give it a practi-
cal shape and I think we should give a little more thought to this. If we
are really very keen to abolish communalism then under the conditions which
have already developed if is not the proper time to introduce such a Bill,
Today the conditions are such that if a Mohammadan desires to have his
name registered or presénts his application for appointment in some Govern-
ment Department, he gives his name as Karim Bakhsh son of Aman Ullah
which clearly states that he is a Mohammadan. Similarly when a Hindu
turns up and gives his name as Ram Das son of Sita Ram, it is made clear
there and then that he is a Hindu and in the same manner when a Bikh
comes up his name is taken down as Sardar Balwant Singh son of Sardar
Ram Singh and it becomes quite evident that he is a Sikh. In such condi-
tions you are asking that the Government must not have such registers or
forms in which & man need have to state his caste or sub-caste. I am
afraid your purpose will not be served even if such records and papers come
into existence on which the question regarding the caste or sub-caste does not
appear. If you really want to do away with the feeling of communal hatred
in the country you must create an atmosphere of goodwill and trust among
people so that if a Mohammadan calls himself Ram Lal he is freely allowed
to offer his prayers in a mosque and a Hindu who styles himself as Karim
Baksh is permitted to enter a temple and ring the bells there. If that stage
of mutual trust and gobdwill is possible then you would be successful other-
wise you cannot abolish communalism as we see it today.

I would no doubt add that due to the poisonous effect of communalism
we are quite perplexed and every man in the country is sick of it today.
Moreover the people of othér countries are mocking at us for communalism
ekists here and as stated by Bhargava Jee himself we are entangled in the
complexity of the caste system. That may be quite correct, I agree and it
may be quite reasonablé too, but I feel that instead of appealing to Moham-
madens and Sikhs, a Hindu should now appeal to a Hindu and both should
gtk their difference of caste: This will help us a great deal and we shall
be able to destroy communalism. Otherwise, I have to submit that so loag
as the people who are ‘advocating inter class or inter national marriages do
not themselves refrain from using suffixes after their names such as Bhargava,
Saraswat, Shukla, Chaturvedi, Trivedi, Saksena, Shrivastava, ete., how is it
possible to,stamp out communalism from this country. I, therefore, propose
that those who are using these suffixes shoud first sfop that practice and then
they should appesl to others. With these words I regard this resclution as
imprasticable. I would, therefore, request the Honourable the Mover that
if he bears in mind the decisions taken by the Constituent Assembly that has,
kept in view this ideal that the responsibilitv and right of the defen®e of
this country will always rest with the masses, he would find that there is no™=
necessity for this Bill. Of course we do need today that every individual
who ealls himself a staunch Hindu should forget his orthgdexy, and every
Mussalmap' sinks his fanaticism which mWkes him regard the non-muslime
as Kafirs, then alone, a real nation can come into being. If we cherish thia



852 CONSTITUENT ASSEMELY OF INDIA (LEGISLATIVE) [17TH FEp. 1948

[Bhri H. 1i. Guruv Reddy] ¢
view we will be .doing our duty and will be fulfilling .the ideal of the late
venerable Bapu who laid down his life for putting it into practice.

If we have this' feeling we need mneither this resolution nor any propa-
ganda. What we need is that we should do our duty and if we do that, this
feeling of communalism will die its own death. ) 1

Shri H. R. Guruv Reddy (Mysore State): Mr, Chairman, 8ir, I wish 1 was
also sble to speak in Hindi but I do not know. So I am reluctantly ignoring
wliat has transpired in Hindi and shall proceed. o 1

I would draw the attention' of this Honourable House to anguage
employed in this resolution and for the benefit of clarity I would rigl it. SD}
will mark the particular words that practically decide the fate of this re
lution: )

“This Assembly is of opinion that for any purposes connected with the State or "it,s
mm’tI;s, the Guvtgnml:n: ofolﬂnci?: shall not recognise any caste, sub-caste, sect or religion.

We should note the words ‘any’ and ‘shall not recognise’.

That is the first part of the resolution. As the Mover himself said there is a
second part and ‘‘that in future it shall abolish the mention (the worda
‘abolish the mention’ should be noted) or entry of caste, sub-caste, sect or
religion in any forms supplied by Government or in any records or regis-
ters kept by Government’”, Thess are the most important words of the reso-
lution to be noted. I wish the Mover of the resolution my Honourable friend
Mr. Diwakar had put tEe objective of it definitely and clearly and set a time
limit also to it. If the resolution is accepted by the House or passed by the
House it would come into operation at once and under the existing circum-
stances of society in India. Without the mention of this time limit by the
Mover himself I shall take it that he means that the resolution shall come
into force at once, if it is moved and accepted by the House. Therefore
after examining the language employed in the resolution I am inclined to
think that & mature and astute politician like Mr. Diwakar is using these
words quite deliberately and he should be presumed tg know the consequences
of a resolution in these terms moved and passed in EJ august House like this.
This is the Parliament of India and any decision taken here is binding on the
whole nation. Therefore T would say that the language of this resolution is
calculated to wage s silent and treacherous war against the dumb millions
of the oppressed, depressed and backward peoples of this great country. If
would be a war waged by the forward classes and groups and sgainst the
dumb millions. I would amplify it by saving that the Honourable Member
Mr. Diwakar has been thinking of one thing in his mind and he has ex-
plained it in another way and he has written down his resolution in an
sltogether different form and is perhaps likely to act in an astute manmpar
when the resolution is passed. I would beg of this Honourable House not
to accept the resolution in any form. When the very basis of any services
or any of the documents to be maintained in the country are to be taken
away, it iz destruction of positive evidence to prove a certain thing.
{Interruption) If my friends suggest that such a destruction is a penal offence,
it would come under the Penal Code. It is destruction of evidence which is
aveilable to us and therefore the resolution should not be accepted. (An
+lonourable Member: "1 am trying to correct the Honourable Member)”. Tt is
not possible for my Honourable friend to ecorrect me. The presumption
«therefore from the language of the resolution is that the Mover has been
--_5iler3rl‘y introducing merit as the only other way. I am one of those who
believe in merit and I am not afraid of accepting meribt. In fact we want
metit, we cannot get dn without merit. It is the dictum on which we
ghould act and ‘we have aated on jt even in the past. But what is merit?
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Has my Hohoursble friend come forward with any definition of erit? Has
he put down what merit is the basis of service? Shall I say that a book-
worm is a meritorious boy? Shall I understand him to say that all brain an_tl
nobody is merit or that quibling is merit or that hair-splitting argument s
something which is merit, or treachery otherwise called diplomacy is merit?
There are certain other traits in certasin people like crow-catching is that
merit? There are people who are prepared to sell away office secrets for a
couple of rupees or probably with ten chips more even their country itself
is that merit? What is merit? Again merit is a thing which has got “to be
defined and I wish my Honourable friend had defined it and yet it hus been
suptly introduced. e are not afraid of subtlety, becausc we can dive
deeper than this subtlety. I do not lmow what is meant by these words. I
wish my Honourable friend the Mover had defined what is meant by merit.
I'am the first one to accept merit. You must be on terra firma when you
are going fo act bubt that has not at all been shown to the House. There-
fore fundamentally he bhas failed in his arguments.

Then again we must be very constructive when we are putting forth such
damaging resolutions before the House, damaging from the point of view that
nothing constructive has been shown. It is possible, I believe, to achieve
what all Mr. Diwakar has intended here or ever intended a! all by a few
suggestions. You have to prepare the entire population with free primary,
at least, and compulsory education. That is the foundation for improvement
of the nation. There is nothing else which my friend ean take up to achieve
the thought that he has been engendering. That is the only solution left
to the nation to achieve all the things that my friend wants—free, primary
and compulsory education. If crores of rupees are thrown away in that direc-
tion and if a planned education for the next five years is launched—I am
not prepared for a ten years programme because we are marching too fast—
if within the five years we could achieve our objective by a compulsory educa-
tion, the masses would come up to a higher level, people would be prepared
to mix more freely and caste and creed would not be cared for very much
and a unity of the nation would certainly be more possible than it ever could
be under the existing circumstances. Therefore, I expected my friend Mr.
Diwaker to say that compulsory, free, primary education must be the basis,
the fundamental, if he were to think of success of his resolution. But he has
failed to do that. He has never uttered that. I could ecatch my Hindi
friends talking here. I also believe in an inter-marriage, a free inter-
marriage without any obstruetion. There is going to be a Validating Aet and
Dr. Pattabhi Sitaramayye said he would accept it forthwith. I wanb to be
the forerunner and I would do it even before him. Unless and until there
is intermarriage between caste and caste, between sub-caste and sub-caste,
this nation, perticularly the Hindu nation, cannot be built up easily. There-
fore *I would suggest as a practical measure that immediately after the Biil
is " passed, or if there is any such law to validate the marriages taking plice
now, State aid must be given as an inducement to such marrikges. The
State may come forward and say “‘we will perform the marriage at the cost
of the State’’. There may be group marriages. Certainly it can” be done
and it would not be very difficult for a nation to do, Then let my friend
Mr. Diwakar wait and get all that he wants. ,I would evér put a premium’
on those things. If a man of the so-called higher community marries a lady
of the so-called lower community he should be enabled to'get somé benefit

the State. Let us take 'human psychology. If A 'man. of thé so-call®d
bigher community—I do not recognize it as such—takes in marriage ‘s women
of & community which is supposed to be of a lowér community then the State
may give him aid. What sort of aid? Not only freée matriag die need not
spend a copper coin and all the marriage expenses aré-to be - the 'by " the
State—not only free celebration of the marriage by ﬁh?__ ‘Btate, but he’ “eould
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be tempted with a little employment for winning his bread—not a Minister-
ship as Dr. Pattabhi. tempts me to say—but some livelihood could be ensured
for him. He ecould be given certain concessions in business if he is a busi-
nessman. You can subsidize him in any manner. If he begets . many
children one child may 5% maintained at the cost of the State. Thereby you
would be encouraging inter-communal and inter-caste marriage. That is one
way of doing ib.
Mr, Chairman: The Honourable Member's time ig coming to a close.

Shri H. BR. Guruv Reddy: I am coming to a close. I find Mr. Kamath
[Shri H. R. Guruv Reddy]: . M

is very anxious to speak. Let him speak after me. Coming back to the
resolution, if all these things are ignored and the resolution is passed, what
would be the consequences? Let the census records and any other record
that is available be perused. You will find those forward blocs, those forward
communities, those forward groups, are occupying more than 80 per eent. of
the State services. All the political power, all the social power, all the
sconomic power of the tountry is today concentrated in the hands of these
very small per cent. of the forward community. If $His evidence is destroyed,
which is a crime in my bumble opinion, and if we are groping in the dark
for the next decade or two to come, what would be the result? The eighty
per cent. bepefited smsall community will rapidly multiply itself to 100 per
cont. and wipe out all the cther oppressed the depressed and backward classes.
It shall not be allowed. Under no case should this' resolution be allowed.

Shri Krishna Chandra Sharma (U. P.: General): Mr. Chairman, I whole-
heartedly associate myself with the resolution. While Honourable Members
have argued on the different aspects of the question the real point has been
missed by them. We know that the Englishman has gone out. But the fack
remains that this hoary land of ours is still bound by strong chains: the chains of
the past, the chains of the caste and the chains of want. You have still got
to be freed from the past, freed from the caste and freed from want. On our
ghoulders is the burden of centuries. You should remember that for a simple
proposition that the girl should be educated no less a sage than Swami
Dayanand has to refer to the Vedas. This is the bondage of the past. Unless
you bury the past you cannot go ahead. You have to remember that only a
hundred miles away from this place there are different laws for the Rajputs
snd different laws for the Jats. Under the law of Manu there are different
laws for Brahmans and Thakurs and there are no laws practically for the
depressed classes. This is the bondage of caste. Till you break these c¢hains
sndia cannot be made free. Your forms of life, in the words of a great writer
on physiology and history, are lifeless because they are caste-ridden. So the
problem of caste is not so simple as to be solved by resolutions, or by corretting
mistakes in commas or changing the words here and there, or by assurances
from a Minister. The problem can be solved by one thing only and that is to
think and act in the term of the common man and to move on in the term
and in the name of the common man. To think in the term of
caste or in the term of the past i8 & ecrime. Tt.is a crime
against the people and it is a crime against God. For thinking
and acting in terms of the past and caste we have paid dearly—more
dearly thqn any nation or any race in the world. We have pelted stones or
Baddha simply because he ecried in the namé of divinity of the soul--the
soul in every being. For that the people pelted stones on him. He ecrier
aloud and called in the name of the Gods ‘Take my limbs away because
the soul tha} is in the animal is as precious to me as my own soul; the bod:
of the animal % as precious to pe as my own, so take my limbs.”” But 3real
Baddha was pelted with stones. Then came Swami Daysnand He simply
cried in the name of the depressed classes ‘Think not of untouchability, think
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not of pollution by the touch of these people’ and he was poisoned. And what
hagppened to our great Gandhiji? He cried aloud humanity is to be loved and
gervel. Everyone is as dear and as precious as anyone else on the earth.
So for crying for humanity, this greab man was shot dead. Remember it is
pot one mad man’s deed. It is the poison of caste. It is the poison of class.
Of that poison this great man has been made vietim. Anybody who today
thinks in terms of caste, thinks in terms of class, at this moment is as wad
as the man who actually shot Gandhiji. That man did not shoot Gandhiji.
Tt is the poison of the caste, it is the poison of the class. It is the histozicual
bondage of the class and past that bind our culture, that bind our history
today. This is, Sir, s crime against history. How did it happen? I have
not much time left for me to speak at length. The Hindu culture was a
culture of classes. It was a cultural mode of life but that had its consumma-
tion in the time of Buddha. After that, class or easte should not have found
any place in our history. We paid dearly in the fall of Rana Partap. Many of
our great teachers who brought about a revival of the classes thought in terms
of caste. They gave us great thoughts, great teaching and great system of
philosophy, but revived forms without life so much so that in the modern age we
have forms without life and therefore the whole nation as a nation and commu-
nity has an unnatural life. Unless you creat new forms altogether forgetting the
the past and thinking and acting in terms of the common man, your future is
marred and the dream of freedom is a dream without any meaning whatso-
ever. Therefore in the name of our glorious past, in the name of the bright
future that we are trying to build, T appeal to you, gentlemen, not to think
in terms of the past, not to act in terms of the caste, but to think and
act in terms of the common man and build this great nation and this great
country. B ’ .

With these few words, I resume my seat.’

Dr. P. 5. Deshmukh: Mr. Chairman, Sir, my task of speaking on this
resolution has been considerably lightened hoth by the fact that quite a good
many speakers have already expressed themselves strongly against the
resolution and also because Government has declared its policy on the matter.
In the beginning, 8ir, I would like to assure my Honourable friend Mr.
Diwakar that [ am one with him so far as he aims at the elimination of this
poison from the Hindu society. I also agree with him that caste considera-
tions react badly and are bad for_society and they have also far-reaching poli-
tieal repercussions: But, Sir. where I differ from him is in the poteney and effi-
cacy of the remedy that he has suggested. T do not wish to be autobiogrephieal,
I do not consider myself 2 big enough man to do it. And yet I am sure 'the
House will bear with me if I say that it was full 21 years ago that I actuallv
wacted on sdvice which has found favour with some of the members today. In
the year 1927 I married out of caste and at considerable sacrifice. I eould
bave easily, by marrving within the caste, got property ete., worth 10 lakhs of
rupees as dowry. So, Bir, if T say that T am not in favour of this resolution,
I hope my friend will not mis-understand me. I do not question his motives,
I do not guestion his intentions. I also accept the ideal towards the realiza-
tion of which I have msade a substential confribution by myv own example.
Bu* the remedy that he has suggested is at the present moment not the
proper one. Elimination of easte distinetions must come ahoot out of the
development of the Society, as my friend Mr. Chettivar has said, ounf a j 1.7,
progress. of people, and meré compulsory primary education will not do
Inter-caste marriages will start in_right earnest when we have large-senle
higber edueation in ‘he country. It is everybodv's knowlgd_qe that recentlv
casfe barriers are disappearing automaticglly. Young girls and young boys
who go today to colleges and mix among themselves do not care to enquirs -
about the caste or sub-caste to which he or she helongs. No sonner they dig- -
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cover there is affinity between them and find they are in a, ient on the broad
aims and fundamentals of life, so to say, than they jecida without waiting
for the permission of their parents and in many cases against the wishes of
their parents, and they inter-marry. What has been suggested by Mr.
Diwaker here is at the present moment, Sir, highly suspect. The whole of
India at the present moment, feels especially concerned with regard to the very
two items which have been specifically mentioned in this resolution, numely
purposes ccnnected with the Sfate or its services. Curiously enough these are
the two items that have struck my Honourable friend, and it is exactly here that
there is considerable heart-burning among the masses of people. It is probab-
ly well known even in this House that the Konkanesth Brahmin from the
Maharashtra monopolise the services. If somebody else gets in, it ig seen
that he is chucked out at the earliest possible moment. It is common not
only to the Central Provinces and Berar, but the whole of the BSouthern
Peninsula. It is & matter of history that people rose in rebellion against this
sort of partiality and domination of the Brahmin as my friend is taking about
nor-mention of caste only i Government records and for purposes of services.
I cannot see Bir, what we can achieve by requiring parties and witnesses not
being required to mention caste in witness boxes. My friend has not yet
reslly studied the subject. It is not merely not stating your caste in the
witness boxes that can help. What about the Hindu Law? Is he going to
sholish Hindu Law today? Has he considered this? This resolution, really
speaking, ought to have been declared out of order since it goes against the
principleg which this very Assembly accepted sitting for the purpose of draft-
ing a constitution has as fundamental for the future governance of India. I
am surprised that the Government should have been indigereet enough to make
a garbled and unnecessary statement on the subject. I think the Government
went too far and showed itself too solicitous in making a lengthy statement
which was absolutely unnecessary. That is why I wanted to speak
before the. Honourable Minister and appeal to the government that this was
s matter which was being considered differently by a very large number of
people and that there was considerable opposition in thé House. As my
Honourable friend Mr. Diwakar himself admitted, we are only few and far
betwean here and we cannot abrogate to ourselves either the wisdom or the
representative capacity to represent everybody and every interest in this
country. And so I wish %o tell him that the vast masses of people are look-
ing on this resolution with suspicion and are most vehemently opposed to it.
My friend tried to blame the British Government that is wrong and irrelevant.
Will my friend tell the House who created the castes? Those people who are
shouting ngainst it today, they are the creators of castes. All these years and
centuries they preached it. They perpetuated it and profitted by it. They tdid
the masses that secrets were embodied in ununderstandable Sanskrit books.
They deliberately kept pecple from study of Sanskrit. Nay they preverted
them . .....

Mr. Chairman: Does the Honourable Member wish to continue for some
time ? .

Dr. P. S. Deshmukh: Yes, Sir.

Mr. Chairman: Then, the House will adjourn.
-4 fhe Assembly then adjourned till Bleven of the Clock on Wednesday the 18th

?ebruary, . ’ :



	704
	706
	708
	710
	711
	712
	713
	714
	715
	716
	717
	718
	719
	720
	721
	722
	723
	724
	725
	726
	727
	728
	729
	730
	731
	732
	733
	734
	735
	736
	737
	738
	739
	740
	741
	742
	743
	744
	745
	746
	747
	748
	749
	750
	751
	752
	753
	754
	755
	756
	757
	758
	759
	760
	761
	762
	763
	764
	765
	766
	767
	768
	769
	770
	771



